
4$573 Calling Attention to 2 AUGUST 
’Matter of Urgent 

Public Importance 
[Shri Jagjivan Ram]

•vta Ajsansol, was received at Asanaol 
from  Khargpur Early in the morn­
ing on 31-7-1957, it was placed on 
the siding serving the transhipment 
shed so that the contents may be 
sorted and despatched to the different 
destinations The wagon was opened 
at about 1100 hoars and very shortly 
thereafter its contents exploded

The explosion was of severe inten­
sity It was felt not only all over 
Jthe town off Asansol, hut over a 
T a d iu s  of several miles Besides the 
wagon containing the fireworks, 
‘three wagons by its side were 
damaged, and the tool of the tranship­
ment shed was blown off The track 
'•was also severely damaged and 
'thrown out of alignment

As a result of the explosion, 10 died 
«on the spot and 4 more have since 
died in the hospital One of those 
■who died is a tranship clerk, another 
a member of the Railway Protection 
Force and three labourers working 
upder the labour contractor The re­
maining dead bodies have not yet 
been finally identified, but it is be­
lieved that two qi them are of tran­
ship clerks and the remaining of 
labourers employed by the contractor 

Two persons who were seriously 
injured were taken to the Railway 
Hospital where they are progressing 

Some persons also received minor 
injuries, but their exact number is 
mot known

An enquiry into the accident by a 
Committee of Railway Officers com­
menced yesterday (181957) The Ins 

2>ector of Explosives, Calcutta, the 
Additional Superintendent of Police, 
Asansol, and a representative of the 
local District Magistrate were also 
-present during the enquiry

The Indian Explosives Act, the 
Indian Railways Act and the Red 
Tariff issued by the Indian Railway 
Conference Association prescribe a 
■number of regulations in regard to 
the packing, marking, handling and 
transport of explosives and dangerous
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goods Some of these are for the 
senders to comply with and the ctl’ ers 
for the railway staff to implement

At this stage, with the enquiry into 
th* accident still in progress, it is 
not possible to say what was the cause 
of the explosion

POINT OF INFORMATION
Shri Vlswanatha Reddy (Rajam- 

pet) May I make a submission, Sir? 
Some days ago I gave notice of a call 
attention notice with regard to the 
Pataskar Report on the subject of the 
Madras-Andhra border Since then 
certain reports which purport to be 
substantial portions of the Pataskar 
Report have appeared in the Madras 
Press I wish to know from the 
Home Minister whether he is prepared 
to make a statement on the subject

Mr. Speaker: The hon. Member h» 
given a call attention notice regarding 
Pataskar’s Report on the ground that 
sorne portion-: have appeared m the 
Madras Press 1 have passed it on, 
I think, to the hon Home Minister 
fo* consideration and information 

the Minister of Home Affairs 
(Bandit G B Pant): I don’t thiriS. I 

have received it 
Mr. Speaker. Let me see where it 

is I shall try to send it on immedi­
ately I will look into it and see

dem ands f o r  g r a n t s  *—contd.
M in is t r y  o r  L a w

Mr. Speaker. As suggested by me 
on the 31st July, 1957, Members who 
wijnt to speak on the Demands for 
Ghants in respect of various Kins- 
trtes should send me chits intimat­
ing, their names, Division Numbers, 
State, Constituency and Party to 
which they belong and also whether 
they have already taken part in any 
other debate or debates on the Gener 
al Budget Even m case when 
Parties and groups give names, the 
may use the same forms.

■Moved with the recommendation of the President
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The forms fear this purpose are 
•available at the Table. Members who 
'wish to speak may now use the forms. 
Copies of the forms are also avail­
able In the Notice Office.

Some of the hon. Members say that 
they have had absolutely no opportu­
nity, and I am not able to distin­
guish and see in a moment how many 
have spoken and from what terri­
tory. Sometimes territorial distribu­
tion has to be made as in the case 
o f  irrigation, education etc. and oppor­
tunities have to be given some­
times to party interests etc. I 
thought that this will facilitate my 
deciding, when I am sitting here, to 
■call on any particular Member. The 
forms will be made available and 
hon. Members will kindly take the 
trouble to fill in these forms and 
send them to me instead of chits.

Shrlmatf Rena Chakravartty (Basir- 
Tiat): May J know what is the pur- 
-pose? Is it only to intimate who are 
the Members that want to speak, 
where they come from and is it that 
you are ruling today that you are 
‘going to call only on the basis of 
territories or constituencies? We 
should like to have clarification on 
this point.

Shri S. N Dwlvedy (Kendrapara): 
In this matter, I do not think it is 
your desire to go away from 
the procedure that we are fol­
lowing. It is not only territorial re­
presentation, I think, but party point 
o f view also that should be placed 
"before the House and it may be 
necessary for parties to select their 
Members to speak on subjects. They 
may not belong to particular terri­
tories even. Therefore, I do not think 
that you should have any method 
saying that only persons who have 
not spoken will be given opportuni­
ties.

Mr. Speaker: This is only for my 
information. I shall give representa­
tion to territories, to parties and to 
interests and all sections of the Par­
liament. The front-benchers, the 
sniddle-benchers and the back-ben­
chers, all thes4 I will take into con­

sideration. From any particular group 
a name may be given; but, If I find 
that names are not given by other 
groups, I can choose from that group 
some person who stands. I am not 
going to ignore the recommendations 
of any particular group. I will call 
those Members. But, wherever I do 
not get such help or assistance I «hall 
choose from other territories. In 
some cases it may be necessary, as in 
the matter of irrigation, without pre­
judice to the groups giving names, 
other Members also should be given 
opportunities. But that would not 
clash with others.

Shrimatl Renu Chakravartty: This
may be necessary as far as the Con­
gress Party is concerned. But, as far 
as other parties are concerned, we 
generally take into consideration, 
that we will get a very small number 
of speakers, two or three, and on 
that basis we give our lists.

Mr. Speaker: I want to know the 
name and also the Division Number 
and the Party to which he belongs. 
What is the objection to filling these 
in the form to which I have referr­
ed? If I am going to ignore the 
party slips, it is a different matter.

Raja Mahendra Pratap (Mathura):
I belong to humanity.

Shri Radha Raman (Chandni 
Chowk): May I know whether the
new procedure you have just announc­
ed will differ from the present 
practice of catching the eye?

Mr. Speaker: Order, order.
The House will now take up dis­

cussion of the Demands for Grants 
Nos. 73, 74 and 75 relating tq the 
Ministry of Law. As the House is 
aware, 1 hour has been allotted for 
the Demands of this Ministry.

There are a number of cut motions 
to these Demands. Hon. Members 
may hand over at the' Table within 
15 minutes, the numbers of the select­
ed cut motions they propose to move. 
I shall ask the Members to move ftwn, 
if the Members in whose names those 
cut motions stand are present in the
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[Mr. Speaker]
House and the motions are otherwise
in order

D em and N o 73— M i n i s t r y  o r  L aw

Mr. Speaker: Motion moved.

“That a stun not exceeding
Rs 1,00,56,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come in the course
of payment during the year
ending the 31st day of March,
1858, in respect of ‘Ministry of
Law’ ”

D e m a n d  No  74— A d m i n i s t r a t i o n
o f  J u s t i c e

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 1,39,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come in course
of payment during the year
ending the 31st day of March,
1958, m respect of 'Administra­
tion of Justice’ ”

D e m a n d No 75—M is c e l l a n e o u s

E x p e n d it u r e  u n d e r  t h e  M i n i s t r t
o f  L a w

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 3,65,000 be granted to the
President to complete the sum 
necessary to defray the charges
which will come m course
of payment during the year
ending the 31st day of March,
1958, m respect of ‘Miscellaneous
Expenditure under the ‘Ministry
of Law ’ "

Shri Easwara Iyer (Tnvandrum)
What is the time allowed, Sir*

Mr. Speaker: How many minutes
will the hon Minister require*

The Minister o f. Law (Shri A. K.
Sea): About fifteen minutes

Mr. Speaker: All right Fifteen,
minutes will he takes by the Minis­
ter and fifteen minutes by the Oppo­
sition Half an hour will be taken by
the others

Shri S. Ohose (Burdwan) Sir, law
being the sheet anchor of the House,,
we would request you to extend this
time

Mr. Speaker: I cannot help m this
matter A sub-committee was appoin­
ted which suggested this It has
now become the order of the House
as it has been accepted by the House.
The leaders of groups represented
there that the Law Ministry need not
take more than one hour

Shri Easwara Iyer: Sir, Within the
available time-limit, I shall try to do
justice (Interruptions) As a 
Member of the profession I must say
that this is one of the most important
subjects but yet it has been allotted
only one hour
12-13 h is

[M r D e p u t y - S p e a k e r  tn the Chair]
Sir, I do not propose to go into the- 

details but submit only certain aspects
of the matter for the due considera­
tion of the Minister of Law Our
Constitution has provided—I refer to
the Preamble—that we should evolve
a legal system based on social justice,
political justice and economic justice.
I think that the legal system of our
country, having due regard to the
frame work of the Constitution that
has been laid down—whatever m$y
be my political ideology—needs a
complete reorganisation or revision.
The legal philosophy of the country
must change according to the concept
that had been laid down m the Pream­
ble to the Constitution, the legal
concept being social justice

An examination of the Directive-
Principles of the Constitution reveals
the fact There is a provision in the
Directive Principles that due regard
must be had by any State to the
social justice What exactly is this
social justice9 It is a matter so
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which I can dwell at great length. 
"Unfortunately, I am prevented from 
doing so for Jnck of time. I respect­
fully submit for the consideration of 
this V.r.me that the principles which 
had been derived from Macaulay, 
Salmond and Austin—all these con­
cepts should not any more be made 
the basis for our legal y  philosophy. 
The legal philosophy must get a 
complete reorientation based on social 
justice.

We have got our Fundamental 
Right;;. The Constitution declares 
equa^t/ before the law and equal 
protection of law. I do not under­
stand how in a- capitalist society 
equality before law could be worked 
out in its prarl ical application, parti­
cularly when there is wide disparity 
between the exploiter and the ex­
ploited.

Shri Nath Pal (Rajapur): Sir, 1
am sorry to interrupt but it is a bit 
extraordinary for the Law Minister 
to be be absent when the Law Minis­
try is being discussed here.

The Minister in the Ministry of 
Home Affairs (Shri Datar): Sir, I am 
here to represent him.

Sbri Nath Pai; We want the Law 
Minister.

Mr. Deputy-Speaker: The Law Min­
ister is here: he is having some dis­
cussion with the Speaker. He will be 
coming here shortly.

Shri Nath Pai: We are happy to 
have the assurance that he is coming.

Shri Easwara Iyer: With the time 
at my disposal limited and with so 
many points, I would request hon. 
Members not to interrupt.

Mr. Depnty-Speaker: 1 am glad that 
the hon. Member has got conscious­
ness of the limitations of time.

Sbri Easwara Iyer: Having1 due
regard to the pattern of society that 
we are having under the Constitution, 
ft certain amount of litigation could 
be avoided or mitigated by evolving 
a reform of laws in this country. I

would say, with respect to judicial' 
reforms also, a few words about the 
avoidance of delay in the matter of 
disposing of cases. To this 
I would also add the avoidance of 
undue haste, avoidance of unnecessary 
expenditure in iiugation, or avoidance 
of procedural technicalities, reducing 
che trials in courts. They are all a 
matter of discussion rather than a 
case for the search of truth. Trial 
before the court should not mean 
that one counsel must get a victory 
over the other. All these could be 
avoided by necessary legislations on 
the subject. Certain amount of equa­
lity before law in its practical appli­
cation could be managed if these 
things are done having due regard to 
the principles that have been enun­
ciated in our Constitution. 1 would 
earnestly suggest this to the hon. 
Law Minister because 1 read from 
the Law Ministry's report for 195U-57 
that its function is also to advise iA 
necessary matters the other depart­
ments. The Ministry of Law cannot 
of course be a water-tight compart­
ment.

1 cannot conceive of any moder̂ x 
society in which there is no law. 
Lawlessness cannot exist in any system 
of society. Law, if 1 may say so in 
common parlance, is the legal cloth­
ing for society. With the change in 
the pattern of society, the cloth also 
changes.

As an illustration as to how the 
social justice could be worked out, I 
may submit before this House that one 
of the fundamental points that is to 
be considered is that the personnel 
o t  the judiciary should also be men 
of progressive nature. They must 
have due regard to the social justice 
that may be required in the matter 
of interpretation of rules or Statute. 
They should not be guided by out­
moded or exploded principles of 
jurisprudence that they have leamt 
in ancient days. In this connection,
I may say with great respect tint 
there are certain things to b e ; consi­
dered. Possibly they may be coming 
within the purview of the Home' 
Ministry but it is also for considera­
tion by Law Ministry.
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(Shri Easwara Iyer]
Most important of all is the separa­

tion of the judiciary from the exe­
cutive. Moreover, quite apart from 
an impartial judiciary that is desira­
ble, in eases where there has been 
an ambiguous provision of a statute 
which is capable of different inter­
pretations while it is open to the 
judiciary to give its interpretation 
once it is found that a decision has 
been arrived at without due regard 
to social, economic or political justice, 
which is the root of our Constitution, 
we must be providing proper legis­
lation, immediate legislation, to wipe 
out that disability

I say this, Sir, because I find that 
there are a number of interpretations 
that have been arrived at which are 
not consistent with social justice 
The Law Minister may say that he has 
appointed a Law Commission for the 
purpose of revising and remodelling 
our laws Lack of time prevents me 
from commenting upon the work of 
the Law Commission, and I will 
chpose my time to comment upon it 
when its report comes before this 
House

But, I might say with respect that 
in one of the interpretations of a 
statute, I refer to the States Reorga­
nisation Act, while the matter was 
pending before this House the Law 
Commission forwarded a report re­
garding the desirability of having one 
High Court at one State This House 
threw that report overboard and 
enacted Section 51 It was said there 
that consistent with the notions that 
are available in modem days, tho 
high standards of administration of 
justice, which the Law Commission 
thought would be available only if 
the judiciary sits as one High Court, 
could very well be got even if the 
judiciary could be split up into two or 
three Division Benches “The high 
standards of administration of justice” 
is an expression which has been used 
by the Law Commission for the 
purpose of opining that the judiciary 
must sit as one High Court

My small experience as a lawyer 
taught me that the standards of ad­

ministration of justice are not depen­
dent upon the entire lot of Judges 
sitting in a colossal building In a 
Moghul Emperor fashion, but they a n  
really dependent upon the integrity, 
the impartiality, the independence 
and, last but not the least important, 
the legal erudition of the Judges who 
adorn those benches

This House has enacted Section 51 
and consistent with the States Reor­
ganisation Act it has been provided..

Mr. Deputy-Speaker: The hon
Member must conclude now

Shri Easwara Iyer: I will conclude 
in five minutes

Mr. Deputy-Speaker: The hon
Member can have two minutes more 
Only SO minutes are allowed for this 
subject and not more than 15 minutes 
to each Member

Shrl Easwara Iyer: Consistent with 
Section 51 of the States Reorganisation 
Act, the Bombay High Court provided 
Division Benches, the Madhya Bharat 
High Court provided Division Benches, 
but it needed an agitation so far as the 
Kerala High Court was concerned to 
provide a Division Bench at Trivan­
drum There too, surprisingly enough, 
the Kerala Chief Justice put an inter­
pretation inconsistent with social 
justice and the demands of the people 
of that area, that though he may 
constitute a Division Bench cheapness 
of litigation is not available to Tri­
vandrum persons because foi appeals 
etc they will have to file the papers 
at Emakulam, the principal seat of 
the High Court

This is directly contrary to the in­
terpretation put on the section by the 
Bombay High Court or the Madh> 1 
Bharat High Court, or any other High 
Court I do not say for a moment 
that the Bombay High Court or the 
Madhya Bharat High Court are in­
fallible, nor do I say that the Chief 
Justice of Kerala cannot come to a 
different conclusion It may be open 
to greater intelligentsia, to differ from 
Bombay High Court or Madhya 
Bharat High Court Although I am
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bound to Abide by the decision* of 
fee Chief Justice at Kerala High 
Court, I am yet to leam to admire 
his lagal erudition.

I, then, put a question in this House 
as to whether, since there is no uni­
formity in law, or the central law 
that Is applicable in the matter, it 
could not be referred for an authori­
tative decision, under article 143 of 
the Constitution to the Supreme Court 
Article 143 has been provided for such 
purposes. The answer was parado­
xical, if I may say so with respect, 
that the aggrieved party may take it 
up. Why should the aggrieved party, 
who is a very poor man and who 
wants his case to be decided at Tri­
vandrum, file a suit or appeal at 
Trivandrum, get it dismissed, then file 
a writ petition making the Judge 
who has refused to receive the ease 
a party to the case and get 
it dismissed again, then file 
a Division Bench appeal and get it 
dismissed and then finally take it 
before the Supreme Court? That will 
involve him in unnecessary litigation. 
Why should there be a provision 
under article 143? Is it not incon­
sistent with economical, political or 
social justice* Why not an authori­
tative decision l̂ e arrived at? Why 
should Central Government fight shy 
of this decision? Let the Supreme 
Court decide that under section 51(3) 
a filing jurisdiction cannot be got, 
then we will be prepared to take it 
consistent with the provisions in our 
Constitution I may not be sharing 
the views of the Trivandrum people, 
”but it necessarily gives rise to this 
inference, that so far as the people of 
Kerala are concerned they are treated 
in a step-motherly fashion.

This has been the feeling there 
and on behalf of those persons whom 
1 represent I respectfully implore 
-the Ministry of Law to put a saner 
interpretation on this matter and 
move the responsible quarters for 
referring the matter under article 143.

I have again to refer to a matter 
where there is need for revision under 
the Criminal law. Lack of time pre­
vents me from going into details, 
but I would say that in all cases

where a firing is ordered by any au­
thority—it is in most extraordinary 
circumstances that a firing is ordered 
—a judicial enquiry must follow 
under a statutory provision and statu­
tory minimum damages should also 
be provided. Where an officer has 
acted irregularly, otherwise than 
illegally, if any officer has acted irre­
gularly he must be, in law, liable in 
damages for shortened expectations of 
life. Such provisions are absolutely 
necessary consistent with social 
justice.

Mr. Depaty-Speaker: The hon.
Member's time is over.

Shri Easwara Iyer: Sir, I have more 
to say.

Mr. Deputy-Speaker: This House
can hear the hon. Member at another 
time.

12.28 hrs.
Shri R. J. Kao (Koraput): Mr.

Deputy-Speaker, Sir, as I went 
through this book showing the sub­
jects allotted to the various Minis­
tries, I found that the Ministry of 
Law.. . .

Mr. Deputy-Speaker: The hon.
Member may try to conclude his 
remarks in ten minutes.

Shri R. J. Rao: I will try, Sir.
I find that the Ministry of Law has 
not been allotted subjects that pertain 
to it The appointment of Supreme 
Court Judges and High Court Judges 
is given to the Ministry of Home 
Affairs S im il  ir lv , the items criminal 
procedure an d  t r im in a l law which do 
form part oi law should have been 
allotted to the Ministry of Law. I do 
not for a moment mean that the Min­
istry of Home Affairs is dominating 
over the Ministry of Law. But, all 
these matters are connected with the 
Ministry of Law. The Minister of 
Law should be the Minister of Justice 
and he should be in charge of all 
these portfolios. s

Mr. Deputy-Speaker: That might 
be a wider question, not for the 

Minister of Law to answer.
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jSferi R. J. Kao: I quite agree. The
' joint responsibility of the .Cabinet is 
there. *

Mr. Deputy-Speaker: Here we are
concerned with what this Ministry has
done with the jobs entrusted to it.

Shrl R. J. Rao: What I would like
to impress upon the House, is that
the Minister of Law is responsible
for judicial appointments and also for
the administration of justice. Of
course, the Cabinet is jointly respon­
sible, I do not dispute that.

Shri Tangamani (Madurai): It is
separation of judiciary from execu­
tive at all levels.

Shri R. j . Rao: Next I would deal
with the oft-quoted principle of sepa­
ration of judiciary and executive. We
have been fighting for this principle
even from the British times. After
we achieved independence we are not
going ahead with this principle.
Several State Governments have not
so far implemented this principle. My
submission is that every State Gov­
ernment should be called upon to 
implement this and see that the
judiciary is separated from the exe­
cutive.

In this connection, I would like to
say that in a welfare State, the posi­
tion of administrative law has also to
be considered. We have adopted the
democracy of the British parlia­
mentary type, but the position of the
administrative law in a welfare State
with its growing activities has also
to be considered. We have to see
what powers are to be given to the
administrative tribunals and the right
of appeal or superintendence over
them should not be taken away. Of
course, the superintendence, of the
High Court and also of the Supreme
Court is there in certain circum­
stances. But it has to be seen that
where an administrative tribunal is 
appointed, this right of appeal to a 
higher authority is there.

A few days ago, the -Finance Minis­
ter declared on the floor of this House
that he would prefer appointing a

network of administrative tribunals
to go into the disputes regarding Hie 
pay or wage structure and so on. Bat
in all these though I concede the
necessity of the administrative tri­
bunals in a democracy, the principle
that these tribunals should be all
sovereign could not be conceded.

I next refer to the law’s delays in 
the administration of justice and in
the disposal of cases. At present,
civil cases takcsja long time to be de­
cided upon. It takes a long time for
a slut to be disposed of under the
Civil Procedure Code. There is also
long delay in the disposal of criminal
eases. Of course, this problem has
been entrusted to the Law Commis­
sion which is required to go into the
state of the existing laws and devise
ways and means for the speedy im­
plementation of justice. But unfor­
tunately, the Law Commission has 
taken a long time in submitting its 
report. In September, 1955, the Law
Commission was constituted and we
are given to understand that its time
will be extended up to the end of
December, 1957. My submission to the 
Law Minister is that the Law Commis­
sion should expedite its work and
submit its report and recommenda­
tions and that the recommendations
should bp implemented soon.

Next I would deal with the draft­
ing of the legislative enactments.
Any amount of illegalities and loop­
holes are to be found in the Acts
that have been recently passed both
by Parliament and the State legisla­
tures. I would request the Law
Minister to bestow greater attention
on this and see that in the matter of
drafting all these laws, these irregu­
larities or loopholes do not get in. It
they get in, the result is that the
litigants tmd the poor men are hit
hard. For instance, the Life Insu­
rance Corporation Act, sub-section (i)
of section II has been given an In­
terpretation by the High Court which
held that the section is ultra viret.
The position is still worse in regard 
to the State enactments. X am glad 
to find from the newspaper reports
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that the hon. Minister is going to con­
vene a meeting of all the State Law
Ministers on this subject, and that he
is going to see that hereafter draft­
ing is given great 'importance and
high priority and that hereafter a 
better system would be evolved.

I would also submit that some years
back there was a proposal to give legal
assistance to poor clients free of cost.
Questionnaires were sent to all Bar
Associations m the mofussil, but 1 do
not know at what stage the matter
stands. I would request the hon. Min­
ister to consider and see if this ques­
tion could be taken up.

Next I would request the Law Min­
ister to consider the question of the 
creation of an All-India Bar This
question had also been previously
taken up. There should be a unifica­
tion of the bar and the Minister should
see that there is one grade of lawyer
throughout the country. At present,
various States have laws regarding
legal practitioners and these laws
differ, and similar is the case with
regard to the fees. There should be a 
uniform system, and there should be
a uniform grade of lawyers and a 
uniform system of fees, so that the 
clients can approach with certainty a 
lawyer and have the case argued.

Next, I would refer to article 222 
of the Constitution which empowers
the Government to transfer judges of
one High Court to another High
Court. This is a very salutary rule
Incorporated in the Constitution. The
transfer of judges from one High 
Court to another is highly necessary.
In cas* where a particular judge
occupies the bench for more than five
or six or eight years, it would be in 
the interests of the country that the
particular judge, however impartial
he may be, is transferred to another
wigh Court. However impartial he
may be, he would naturally acquire

likes and dislikes, and it would
be better that article 222 is imple­
mented »  future. This question 
should be considered.

Lastly, I refer to the Election Com­
mission The Election Commission is

given wide powers under article 324 
of the Constitution. It was experienc­
ed during the last elections that-the
Election Commission passed certain
orders and these orders are final.
Some inconvenience was felt by the
contesting candidates and parties. At
the last moment, some constituencies
were newly delimited and changes in
the system of balloting were intro- 
duced So, I would request the hon.
Law Minister to bestow a greater
amount of superintendence and super­
vision on the Election Commission 
and see that whatever rules are pass­
ed by the Commission, apart from the
technical or formal rules, especially
those rules which materially affect the
elections, better attention is paid to
those rules, and those rules are placed
before Parliament before they are put
into force.

Shri Surendranath Dwlvedy: 1 want
to be very very brief, and refer to a 
specific matter regarding the election
petitions Generally speaking, the
elections have been run fairly and in
an impartial manner. I have no grie­
vance as regards that, nor do I sub­
scribe to the theory that the powers of
the Election Commission should be
curtailed. But I feel there have been
certain lapses or neglect, whatever
one may call it, which to me appear
to be very serious.

In the first general elections, there 
was an election petition against one
ex-Mmister, Shri R. K. Bose. He was
a member of the Congress party in 
the Orissa Assembly. The election Tri­
bunal that was appointed, disqualified 
Vnm for six years, and an appeal was
then preferred in the Supreme Court
The Stgpreme Court held that the
election tribunal that was appointed
had not gone into all the matters
referred to in the.election petition and
that therefore, this matter should
again be referred to the same tribu­
nal. But, unfortunately, although the
Election Commission appointed a
tribunal, but not with the sameper- 
sons who constituted the first trihc* 
nal. There was a rumour that certain
wire-pullings were done and that the
samt persons were not there. I  do not
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[Shri Surendranath Dwivedy]
want to go into that matter, but the
fact remains that the new tribunal
or the changed tribunal that was ap­
pointed gave a verdict in favour at
Mr. Bose and rejected the petition.
An appeal was preferred in the High
Court against the decision, and the
High Court held that the new election
tribunal that was appointed had nu 
loeus standt to decide the issue and
that the matter should be referred to
the previous tribunal. Nothing has
been done in that respect; nor another
tribunal was appointed; nor the Sup­
reme Court was informed about the
difficulties in appointing the same tri­
bunal, as a result of which the person
concerned who was disqualified by
the tribunal again contested the elec­
tion and got himself elected

Shrimati Rena Chakravartty: Was
he appointed as a Minister7

Shri Surendranath Dwivedy: He
could not become a Minister because
there were several allegations against
him. I do not want to go into them
Therefore, it would seem that unless
we take some speedy action regarding
the disposal of election petitions, it
would be very difficult, and the whole
elections would be unfair.

There is another thing to which I
would like to refer The House must
have known that even during the first
general election, there were com­
plaints about the ballot boxes The
Godrej boxes especially were said to
be defective I know that in Orissa
Godrej boxes were used I am inform­
ed that before a month of the polling,
the defect in the Godrej boxes was
pointed out to the Election Depart­
ment in Orissa and, the Godrej Com­
pany was also informed about it.
The company ultimately wrote
to the person concerned that the ( 
boxes were made according to the
specification given and with the
approval of the Election Commission,
who were the proper authority to
be approached. The Election Com­
mission, did not go into the

matter, although Z am told that in the
Election Department of the Govern­
ment of Orissa, it was demonstrated
that the boxes were defective. When
the polling is going on, when the final
seal is not put, it is possible to open
the box and transfer the ballot papers
from one box to another. Still no step
Wits taken and the same boxes were
used in the last general election. It is,
therefore, inferred that in some eases,
it is possible that the boms were
tampered with and votes transferred.
Things happened which were said to
be unfair Therefore, I would like the
Minister to refer this matter to the
Election Commission or come forward
with a statement in the House as to
how far these things can be remedied.
In future, let us not hear complaints
like this, that the Election Commis­
sion neglected things, which were
very important and serious in all res­
pects

Shri Pattabhi Raman (Kumbako- 
nam) I am afraid that the legal pro­
fession, to which I have the honour to
belong, has not in recent times been
sharing the glory that it used to share
in the olden days in the building up of
the national life and m the contribu­
tion to the administration of the
country The lawyers must regam the
position they held originally After
all, the father of the nation belonged
to our profession; our Prime Minister
belonged to our profession—I need
not enumerate the numerous persons
who belonged to our profession

I do not share the view of my hon. 
friend from Kerala that we are not 
keeping in touch with the dynamic 
forces m the country today nor do I 
concede that we are reactionary and 
are not moving with the times. I 
would submit with great respect that 
we are well-qualified m every de­
partment, and we will only be too 
willing and ready to rush to the aid 
of the Government and the adminis­
tration, wherever we are needed 
and whenever we are needsA

I submit In the first Instanee that
legal education and the Bar
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be placed on an all-India basis. Like­
wise the judiciary also. I feel that the
qualifications ot lawyers and judges
all over India should be the same and
there must be a tree transfer of judg­
es, so that we will have judges with
an all-India outlook, functioning in
the various places It will add to the
homogeneity in the country and it
will certainly counteract fissiparous
tendencies that may be obtaining
in the various parts of the country
The Madras State Bar Federation
have submitted complete answers to
the questionnaire sent out by the Law
Commission and we have stressed
inter alia there the various aspects of
legal education and the equipment
for the judiciary

I next come to the sad fact that
there is no mention at all of lawyers
or the legal department in any of the
Government publications of recent
origin India—1957 refers to a number
of matters including Manipur dances,
to various departments and various
institutions in all parts of the country,
but not a word about the poor law­
yer I think he deserves some little
mention After all, I am astounded at
the work done by the legal depart­
ment and the amount of achievement
that we have had in the last five or
six years Now the Hindu law of suc­
cession is different, our ideas of pro­
perty have changed, we have abolish­
ed zamindaris We have got a sepa­
rate code for compensation where- 
ever lands are acquired by Govern­
ment So much has been achieved,
but not a word about the legal depart­
ment or the lawyer is found m any
Government publication except

Mr Deputy-Speaker Would the 
hon Member like to be bracketed with
Manipur people?

Shri Pattabhi Raman I wish
to refer to this eight-page bulletin,
which is very useful to us I submit
that we deserve, and there is need
for better mention of us than what
has been done

Reference has been made to the
separation of the judiciary from the
executive That, I am very proud to

say, has been achieved almost com­
pletely m Madras We have bean the
pioneers in that direction and I have
no doubt that other States wffl
follow That is very essential for the
proper administration of justice, es­
pecially criminal justice

With regard to legal aid for the
poor steps have been taken in some
States Some act and some do not act
I su!»nit that all aid should be given
to the poor in whatever manner they
need it Here while talking about this
matter, I wish to stress with all the
strength at my command to the wick­
edness of the stamp charges in various
States In Madras, we have to pay
7$ per cent ad valorem stamp charge
es ofl litigation without any upward
Yxn&V

I will give you an instance Sup­
posing a great family had donated all
then' lands to the nation and the
trustees have to fight to recover from
tranSpassers some land, say worth
Rs S lakhs In Madras they will have
to pay Rs 40,000 and odd as stamp
charges—7J per cent ad valorem with­
out any upward limit I am glad
some States like Bengal have fixed
an upward limit of Rs 10,000. There
are States which want to make money
out ot litigation It is wholly opposed
to the great Magna Carta principles
‘To no one will we sell justice", etc

but yet justice is being sold. The
usual answer trotted out by the
Ministers in charge of legal depart­
ments in the States is that the civil
administration is not running at a 
profit But they include the c6st
of the magistracy and the
criminal courts along with the
civil justice receipts and say that there
is no profit Is it not a crying
that the States should make money
out of the misery of the litigant?
After all, he does not resort to liti­
gation unless he is forced to do It; it
is not as if all people rush to litiga­
tion It is a shame that a huge
amount has been fixed as stamp
charges—7| per cent ad valorem. 1 
know it is a State subject and the
Centre cannot act in theae maflyy
But, I hope that with the energetic
load from our Law Minister, saae
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sort of uniformity would be achieved 
in this matter, as in so many other 
matters

So far as the simplification of Law 
is concerned much has been achieved 
I will give one example Mayne’s 
Hindu Law is a big book with a 
thousand pages I had the honour of 
collaborating in the 10th and 11th 
editions of that book But now after 
the laws that we have passed recent­
ly, so far as Hindu law is concerned, 
that book needs to be reduced to one- 
third of its size, because matters like 
bandhu succession and so many other 
matters are now absolutely out of 
date and they are interesting 
only as ancient monuments There­
fore, I would suggest that while the 
legal profession is co-operating in 
every manner in the simplification of 
law, it should be given proper recog­
nition and as many lawers as possi­
ble should be made use of for various 
purposes

For example, there is a dichotomy 
already in existence, so far as plead­
ing and acting are concerned Con­
veyancing is done even where there 
are not solicitors and bamstors a* m 
Calcutta and Bombay We have 
barristers m Madras, but they become 
advocates the day they start to prac­
tise there Even m places like Madras 
there is a clear dichotomy There are 
people who are doing conveyancing 
woik and there are people who are 
pleading in courts Conveyancing 
will become expert if we do like this 
1 will give you an instance to show 
m what way lawyers can be made 
use of, so far as the getting up of the 
documents and their registration are 
concerned The Companies Act today 
is a very cumbersome enactment. 
There are so many enactments which 
need the advice of a lawyer at every 
step 1 submit that before every im­
portant document is registered, it 
should contain the signature of 
a lawyer as having advised the 
person concerned. It will certainly 
help to relieve the great unemploy­
ment in the profession and avoid

much confusion After all, it was not 
their fault There were only twenty- 
five or thirty when they joined the 
profession and they had then very 
different ideas of the profession AIL 
of a sudden, they are left high and 
dry They cannot become useful mem­
bers of society unless they are res­
pected, unless they are told in what 
way they can be made use of. I have 
no doubt that this will engage the 
attention of the hon Mmister

I find there are three wings func­
tioning so far as the Law Comihis- 
sion is concerned One section has to 
deal with statute law and they are 
trying to codify the statute law and 
bring it up to date on an all-Indian 
basis A second wing has made sug­
gestions with regard to the liability 
of the State in tort, parliamentary 
legislation with regard to sales tax, 
Limitation Act and a proposal that 
the High Courts should sit for a few 
days at different places in the States. 
Their work is not all embracing I 
submit that they should engage them­
selves more with the rationale of the 
law and the juridical principles and 
any suggestions coming from them 
will be of immense value to us I 
sincerely m conclusion hope that an 
attempt will be made to place all the 
lawyers and the judiciary on an All 
India basis, and that this will engage 
the attention of the Ministry.

w w ft ((**$■<:) : vwrtawr

p i  w w
grreft *>t «n*r htvRrt mt̂ tt

S «
*nbrRr favrer $ fa  *5  wjpr

ft, f t  iflr &
^5 wrnr *tht *rcnr f  1 *f 
«Ftf $; *fanfa «nft tpr *n*r-
jfta h sft #  fa  w  tar <»*** 
3-5 ^  *rc fa
vgfbr isi#*

*rfar iftr flfar
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Pandit K. C. Sharma (Hapur)- 

"With your permission, I may correct 
the Member Report is made with re­
gard to the work done not the method 
or the judgment

m *A  : smmrr $ fir *wr
*ftr i?«Rv jTct * t fare$9i 
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?rrf w  «!tr vs thn «Wftw t o t



6$97 Dtmaadt for Grant* 2 AUGUST 19*7 Demand* far O ram

[«ft

ari*rr 5 fa  **r «w M »r *<nft 
#  <t «mrr $ fa  3*  *r fra  #  surer 
*t«rwrft i f * *  gsrr|ft?«w f t* *
ITT n v flv r * t f  TOTT aft JW T
*m  t  ?rt art  ̂v  fm
a n w | i frftsr *r*r * $ ft i «rtr 
$ fc r aft* # *r^ fr q$ t*& f  
MttK fir^ir *r£t (ft «mrr i  ̂imwrrr 
j( fa  V* wrm «mr «*t 
it  'jtwt | i *  ,*Tprr fr  fafa *nrra«r 
wx *ftr «n*r *  i

«W »f TOT SifaRTTf qf< X* 
fa r o  aft f« [  «mnft <*t ifu  
VT SIR «(WRref «R5TT T̂fETT J I
*vtar ?ft ^  jf r r  v ra v t tt 
i$& ftTTR <r*m | i * *  3  $ s  
STTW tffrqW t Sr^  % STPT Ir TSft 
*r< £  artr s*r % a m  aft amnft 
$t*rr sw art *ft sarr * *t srnit $ 1 £ 

I  to», *ftr ??° I ait 
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wPn»rt f¥?r aiM  |  i t  ^ipn ftr 
witr ?o», ?»£ ^h: ??• v t f̂ nr tr 
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ar^rro ^ h  «p  « ft arw r g , q r 
W s w m  v w  ? w  an^ |  i an fr 
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Ŝ tri A. K. San: Mr. D^uty-
sPeaker

. 8hri Taagaauud: B cb n  the lilnii- 
ter bagina, may I rabmî  Sir, ia this 
on* hour, even the points which are
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brought oat in the cut motions could 
not be elaborated by independent 
speakers?

Mr. Deputy-Speaker: This House
has decided one hour. More minutes
could not be compressed into that
hour.

Shrl Tangamani: I request that the
hon. Minister may meet all the points
covered by the cut motions though
they were not developed in any of
XJte speeches.

Shrl A. K. Sen: It has been very
pleasant indeed to notice so much
enthusiasm for the work of a Ministry
which functions rather peacefully,
beyond the pale of controversy. I am 
very much obliged to the hon. Mem­
bers of this House for introducing'
into the debate impartial and cons­
tructive suggestions  ̂ whether they
have been on the opposite side or on
this side. That is really a very signi­
ficant thing so far as our Ministry is* 
concerned. It shows that we do dis­
charge a useful function for which our
demands are very frugal. I am oblig­
ed to those who have expressed the
opinion that the Law Ministry should
be given more importance than it
enjoys at the present moment That
is indeed a matter not for me to
answer, but for others to answer. It
is not a matter which is pertinent to
the work of the Law Ministry.

IS hrs.

Shri Tangamani has requested me
to deal with all the cut motions. I do
not think it will be possible to do so
within the period allotted' to me.

An Hon. Member: You can take
some more time.

Shri A. K. Sen: But I shall certain­
ly try to deal with the substantial
ones.

Mr. Deputy -Speaker: The difficulty
is that I shall have to ring the bell
and not the hon. Member.

Wttl A. I ,  Sen: Let me now deal 
with the paints raised In the course 
of the debate this morning. The hon. 
Member Iran Kerala has introduced

the subject of social justice, funda­
mental rights, equality before the law.
1 do not suppose that it can be eon- 
tended for a moment that the law oC 
this country is not based on those high, 
principles or the laws do not recog­
nise those principles to which we all 
owe our allegiance. It is only neces­
sary to quote from the Constitution*
the preamble which forms the basis- 
of all laws in this country. I suppose- 
the greatest achievement of free and- 
independent India has been and wQl. 
always be its Constitution which t»««
given it the place of the greatest,
democracy in Asia and which it is tor­
us to maintain. It is necessary ag»<w- 
to quote the preamble of the Constitu­
tion.

WE, THE PEOPLE OP INDIA,,
having solemnly resolved to constitute- 
India into a SOVEREIGN DEMOCRA­
TIC REPUBLIC and to secure to all.
its citizens:

JUSTICE, social, economic and poli­
tical;

LIBERTY of thought, expression,,
belief, faith and worship;

EQUALITY of status and of oppox-t
tunity;
and to promote among them all

FRATERNITY assuring the dignity* 
of the individual and the unity of the
Nation;

IN OUR CONSTITUENT ASSEM- 
BLY this twenty-sixth day of Novem­
ber, 1949, dp HEREBY ADOPT,
ENACT AND GIVE TO OURSELVES
th is  con stitu tion .

That is the answer to the points- 
raised by the hon. Mwn^fr from.
Kerala; nothing more need be said.

Shri Easwara Iyer: I did not dispute- 
that. I said that such provision having
been made in the Constitution, our
obligations must be -orî y
that and we must develop a legal'
philosophy in that respect

^  Sen: Any law or any* 
administration of justice which coo— 
ttavenes those principles wiH be fly -
lared ultra vires; nothing move a n t
be said on that
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[Shn A.'K. Sen]
Regarding the question of revision 

of laws and judicial reforms, they are 
certainly urgent needs. There will be 
no attempt on our side to minimise the 
importance of those two subjects. As 
hon. Members are aware, the Law 
Commission was constituted to deal 
with two specific problems. Hie first 
may be described as administration of 
justice; the second the work of law 
revision The deliberations of the 
Law  Commission on the first problem 
is awaiting completion and their report 
is expected by the end of this year. 
Hon. Members will no doubt be 
apprised of the report and I can assure 
them that all necessary legislation will 
be undertaken to expedite cheap and 
inexpefnsive justice.

Regarding statute revision, the Law 
Commission has uptil now produced 
four reports on four specific subjects. 
They would do credit to any Law 
Commission in any part of the world 
I have myself gone through them and 
I have nothing but admiration for the 
excellent work they have done so far. 
I have no doubt that when their 
labours will be completed this country 
will be given a set of the finest laws 
which you can imagine

I would like to say a few words 
more on the necessity of preventing 
delays in the administration of civil 
and criminal justice and to make both 
cheap and inexpensive. It is true that 
due to various causes which it is not 
possible to deal with during the shorl 
spell of time allotted to me this morn­
ing, litigants have justly felt and are 
■facin g that they have to wait for an 
indefinite period in getting justice, 
whether it is in a criminal court or a 
civil court. I agree with the hon. 
Member from the United Provinces 
about many of the complaints which 
he has given expression to this morn­
ing. He expressed a feeling which is 
current among the litigants in general. 
Whether all the complaints are true or 
not is a different matt*, but the feel­
ing that justice is delayed must be 
ft. note of and serious note of. For 
that purpose various expedients are

under examination, including the in­
vestigation of the Law CoiAmission. 
Hon. Members must have read already 
the various steps which the Law 
Ministry have initiated for the pur­
pose of formulating a set of rules or 
laws which would henceforward make 
justice speedy and cheap.

I may give a few indications here 
and now which are not finally decided 
upon, but which may be discussed by 
hon. Members and in future we might 
have further discussions on them. 
Take for instance, the High Courts 
which have been the subject of con­
stant complaints both from the liti­
gants as also from government depart­
ments It is not necessary again to go 
into the causey which have been res­
ponsible for the huge arrears which 
have accumulated in the different 
High Courts of India Nor is it neces­
sary again to dwel on the causes which 
prevent expeditious disposal of cases 
pending before the High Courts. Hon 
Members are aware that most of the 
High Courts have been given addi­
tional judges, including the Calcutta 
High Court We are also contemplat­
ing the question of introducing writ­
ten arguments m appellate stages. It 
is a complaint of litigants and some­
times of judges that there are many 
advocates who do not know how to 
make their speeches short and incisive 
and as a result much more time is 
taken up than is actually necessary to 
assist the courts.

Shrl Easwara Iyer: Some judges
sleep also

Shrl A. K. Sen: It is for the Bar to 
pull them up A healthy Bar would 
always pull up a judge who sleeps. 
That is the tradition of the Bar and 
I hope the Bar will keep it up.

Mr. Deputy-Speaker: When written 
arguments are given they have to read 
them at home Who will pull them up 
then?

Shri A. K. Sen: Then there is the 
question of refusing adjournments 
repeatedly on flimsy grounds. Various 
other methods are under examination.
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bat no final conclusions can be reach*
ed before the report of the Law Com*
mission is available.

Some hon. Members referred to the
question of introducing administrative
law, in order to reduce -the work of
High Courts and also civil courts. It
is a matter worthy of examination,
and I can assure the hon. Members
that the Law Ministry is having the
matter under its examination. It is 
too early to say yet what the conclu­
sions of the Ministry would be, and
necessarily we have also to depend
upon and take into account the report
of the Law Commission which may be
submitted by the end of this year. >

The next question raised by the hon.
Member from Kerala is the separation
of the judiciary from the executive.
Several other hon. Members also have
touched on the same question. In
most of .the States there is already a 
complete separation of the judiciary
from the executive. Not always does
that bring about speedy justice or
inexpensive justice. The High Courts
are completely free, most of the civil
courts are completely free—why most,
all civil courts are completely free
from the executive in every manner,
and yet there is delay, there are
arrears, there is corruption, and liti­
gants have to pay more than they are
obliged to pay under the law for
having anything done in a court of
law. So, the separation of the judi­
ciary from the executive is not always
the panacea for all ills. Some other
steps have to be taken into account
and devised.

We have tried mostly in West
Bengal—and the Law Minister of
Kerala has responded to that sugges­
tion very quickly—having combined
committees of senior Judges and
representatives of the Bar for each
court to deal with the question of
delay, corruption and other problems
relating to courts, so that the primary
need of meting out cheap and speedy
justice to the litigants may be ensured
from day to day. It is. my firm con­
viction, and I am sure the hon. Mem­
bers here will agree with me, that no
court of law cam function free from
corruption of the administrative offi­

cers below and no court can mete out
speedy and cheap justice to the liti­
gants without the co-operation of the
Bar, and the bar owes to the nation
and the litigants whom they serve the
duty of rendering all assistance possi­
ble to the courts in discharging the
paramount duty.

The Bar in many States has respond­
ed. There have been difficulties creat­
ed. Some High Courts have raised the
question as to whether such commit­
tees would not be interfering with the
paramount superintendence of the
High Courts. Another view is possi­
ble in the matter because this has
nothing to do with the superintendence
of the courts. It is a matter touching
on the public side of the admin­
istration of jastice in which
consultative committees consisting
of representatives of the Bar
and the Bench sit together to deal
with specific complaints regarding
corruption and delay. In my view that
is the only way by which these two
evils can be got rid of. If there is 
any such legal difficulty felt in the
way of implementing these consulta­
tive committees drawn from the Bar
and the Bench, necessary legislation
may have to be undertaken, but the
paramount duty of serving the public
must be followed and complied with,
and no technical objections can stand
in the way of the implementation of
these very healthy measures.

My hon. friend Shri Jaganatha Rao
again has said—it is certainly very
pleasing to me—that the Law Minis­
try has not been given enough import­
ance. That, as I have said, is not a 
matter to which I should reply or
should really be called upon to reply.
He has also touched on administrative
law. I have replied to that aspect o f
the matter. Then, delay in the civil
and criminal courts. That has already
been replied to.

He has raised the question of article’ 
222, namely the exercise of powers by
the executive in transferring a High
Court Judge from one High Court to* 
another. It certainly is a very extra­
ordinary power. The power in its
terms is unlimited and no condition te
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[Shn A. K. Sen] 
prescribed lor it* exercise by the 
•executive, but as the executive in any 
democratic set-up must act respon­
sibly, this power under article 223 
must be exercised with due care and 
-caution. Though in terms it is unlimi­
ted, and though according to its sped- 
ilc provisions the executive is not 
■answerable to any one but Parliament, 
yet for the purpose at preserving a 
fearless and independent judiciary 
which is the greatest safeguard for 
preserving democratic institutions and 
rights, it is necessary that these extra­
ordinary powers in the hands of the 
executive are exercised with due care, 
caution and restraint, and I am sure 
the hon. Members who are in favour 
•of the executive* exercising these 
powers would agree with me that 
these great powers have to be 
exercised very, very rarely It 
is only in rare cases where 
it becomes important for the pur­
pose of ensuring incorruptible jus­
tice in a particular High Court that a 
Judge should be transferred from his 
'Court to another, and I have no doubt 
that under our Constitution any exe­
cutive that is entrusted with the Gov- 
•ernment of this country would observe 
that rule of care and caution.

The next question on which most 
•of the cut motions have been tabled 
is the question regarding the work and 
functions of the Election Commis­
sioner. No doubt there have been 
cases here and there of rules for the 
conduct of elections, for the prepara­
tion of electoral rolls and other rele­
vant rules being broken. Whether the 
complaints are genuine or not is a 
■different matter, but I can say this 
with firm conviction, and I am sure 
most hon. Members will agree with 
me, that one of the greatest things 
that our Constitution has achieved is 
the setting up of a fearless and inde­
pendent Election Commission which 
has undertaken and carried out the 
work of conducting elections covering 
a population of nearly 400 millions of 
people m a country where even a few 
years ago our ex-rulers used to think 
democracy was impossible, in a coun­
try where it was freely expressed that

it would be impossible to introduce 
universal adult suffrage. The require­
ments of the Constitution of giving the 
right of vote to every one, and the 
right to every adult nun or woman to 
choose his own representative and his 
own Government have been admirably 
discharged by the Election Commis­
sion set up under the Constitution. Xt 
is not only that we feel flattered our- 
selves by what has been done under 
the Constitution by one of the integral 
organs of the Constitution and the 
Government, but it is a matter which 
has been very freely acknowledged by 
the outside world. It is only here in 
the whole of Asia that amongst a vast 
population suffering from all sorts of 
evils, poverty, disease, illiteracy etc* 
that we have set up a machinery 
which has during the last two Gene­
ral Elections successfully discharged 
the responsibilities demonstrated by 
a responsible electorate. This House, 
and representatives drawn from every 
shade of opinion from every political 
party worth mentioning, will speak for 
the efficiency with which the elections 
have been conducted, showing thereby 
that the electorate has been taught its 
role and that those who have run the 
machinery have in fact run it very 
very well. No law need be amended 
for this purpose, and no principle of 
ours need be changed. What is neces­
sary is to check the evasion of laws, 
the breach of rules in particular inst­
ances. That is for the hon. Members 
here to ensure, and the different party 
leaders to ensure.

The question of ballot boxes, the 
question of voting by purdanashin 
ladies, and various other matters 
covered by the different cut motions 
have been made fool-proof by the 
rules. If they are observed, they are 
immune from any vice. But if they 
are not observed by those who are 
entrusted with the work, then like any 
other rule, they may break down. But 
I am happy to say that they have been 
observed universally, excepting pos­
sibly in very very rare cases.

I think that really brings me to the 
end of the 15 minutes allotted to toe..
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Mr. Deport?-Speaker: 28 minutes.
Sind A. K. 8w : I am thankful to

you and the House for the indulgence
•extended to me, and the few kind
words extended to me. Z hope that
the Ministry will live up to the expec­
tations raised in the House in the
course of the debate this morning.

Shrl Surendranath Dwlvedy: What
about the specific point which I raised
■about the election petition’

Shrimati Rena ChaJcravartty: He
means Rajkishore Bose’s election.

Shri A. K. Sen: I am not posted
with the faots of the case, because
that is not the subject of any parti­
cular cut motion But I can tell the
hon Member that the rules regarding
election petitions are perfect andtare
not capable of improvement What is
necessary is that those who are chosen
to man the election tribunals are
chosen with care and the Bar which
is represented

Shrl Surendranath Dwivedy: The
Minister has not answered my point
Perhaps, he was not here when I
spoke, and he has not understood what
I said

Shri A K Sen: I was here very
much

Shri Surendranath Dwlvedy: The
High Court held that another election
tribunal should be appointed

Shri A. K. Sen: I was here I have
told the hon Member already that I 
am not posted with the facts of this
case So, I cannot deal with it That
was not made the subject-matter of
any cut motion What the High Court
has held, why it has held so are all
matters which need investigation But
the running of election tribunals is
governed by rules of procedure, and if
the personnel is chosen properly, X do
not see any scope for improving the
rules

If there has been any tribunal which
has not done its duty, there are the
appellate authorities which will set it
nght That is the function of the
apppellate authority Even in ordi­

nary courts, you will find cases which
are remanded by the High Court,
either to the same court or to a differ­
ent court But that is not a reason
why the Code of Civil Procedure
should be amended or the Code should
be abolished Particular matters
should be agitated in a particular man­
ner I suppose if there has been any
case of malpractice by the tribunal, it
is a matter for a specific complaint to
be addressed to the Election Com­
mission

Mr. Deputy-Speaker: The follow­
ing are the cut motions intimation ot
which was given at the Table

Demand No

73
74
75

No of cut
motions

1132, 1183, 1134 
1137 1138.
1141, 1142,

Shrl Sadhan Gupta (Calcutta-
East) Cut motion No 781 also may
be included

Shrimati Rena Chakravartty: Yes­
terday, the Speaker allowed

Mr. Deputy-Speaker: I will include
that also
Election Commission's proposals of

new method of Marketing System
of elections instead of the

present one
Shri Tangamani: I  beg to move

‘That the demand under the
head ‘Ministry of Law’ be reduc­
ed by Rs 100 ”

Delimitation of constituencies
Shri Tangamani: I  beg to move

“That the demand under the
head ‘Ministry of Law’ be reduc­
ed by Rs 100 ”

Appointment of retired judges on
election tribunals

Shri Tangamani: I beg to move:
Thit the demand under the

head ‘Ministry of Law’ be reduc­
ed by Rs 100”
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Delau in' disposal of appeals pendin~1
before the Supreme Court

Shri 'I'angarnanl: I beg to IY:;Y;,::

"That the demand under the
head 'Administration of Justice'
be reduced by Rs. 100."

•
Heavy costs for fiLing of appeals
before the Supreme Court against the

decisions of Industrial tribunals

Shri Tangamani: I beg to move:

"That the demand under the
head 'Administration.. of Justice'
be redticed by Rs. 100."

Need jar the early publication oj the
Law Commission's Report

Shri Tangamani: I beg to move:

"That the demand
head 'Miscellaneous
under the Ministry
reduced by Rs. 100".

Need jar new legislation on criminal
Law, procedure and Law oj Evidence.

under the
Expenditure
of Law' be

Shri Tangamani: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure
under the Ministry of Law' be
reduced by Rs. 100."

Need to i71troduce legislation jar
minimising delay in civil and;

criminal litigation

Shri Sadhan Gupta: I beg to move:

"That the Demand under the
head 'Ministry of Law' be reduc-

I ed by Rs. 100." )

Mr. Deputy-Speaker: I shall now
put the cut motions to vote. \

AlL the cut motions were 'put and
negatived

Mr. Deputy-Speaker: The question
is:

"That th~ respective sums not
exceeding the amount shown in

the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of 'payment
during the year ending the 31st
day of March, 1958, in respect of
the following heads of Demands
entered in the second column
thereof, namely Demands Nos. 73,
74 and 75.".

The motion was adopted. ,

[The motions jor Demands for
Grants which were adopted by the:-
Lok Sabha are reproduced below-
Ed.]

DEMAND No. 73-MINISTRY OF LAW

,"That a sum not exceeding
Rs. 1,00,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay!"
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Ministry of Law' ".

DEMAND No. 74-ADMINISTRATION

OF JUSTICE

"That a sum not exceeding
Rs, 1,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in res-
pect of 'Administration of Justice' ";

DEMAND No. 75-IvIISCELLANEOUS;

EXPENDITURE UNDER THE MINISTRY

OF LAW

"That a sum not exceeding
Rs. 3,65,000 be granted to the
President to complete the sum
necessary to defray toe charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Miscellaneous Expendi-
ture under the Ministry of Law' ".

MINISTRY OF TRANSPORT & COMMUNI-

CATIONS

Mr. Deputy-Speaker: The House-
will now take up discussion of the-
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Demands for Grants Nos. 82 to 91 and
127 to 131 ,relating to the Ministry of
Transport and Communications. As
the House is aware, 9 hours have been
.allotted for the Demands of this
Ministry.

There are a number of cat motions
to these various Demands. Hon.
Members may hand over at the Table

,within 15 minutes, the number ,of
the selected cut motions' which they
propose to move. I shall treat them
as moved, if the members in' whose
names these cut motions stand are
present in the House and the motions
are otherwise in order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 to 30 minutes if necessary, for
Leaders of Groups.

DEMANDNo. 82-MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

Mr. Deputy-Speaker :.Motiom. mov-
ed:

'''That a sum not exceeding
Rs. 72,09,000 including' the .sum
already voted on account for the
relevant services be gran ted te
the Presid:ent to defray the charg-
-es which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of 'Ministry of Trans-
port 'and Co~unicatioIis·"'.

DEMANDNo. 83-INDIAN POSTS AND
TELEGRAPHSDEPARTMENT(INCLUD:'

ING WORKINGEXPENSES)

Mr. Deputy-Speaker ; .Mofion snov-
ed:

"That a sum not exceeding
'Rs. 35,31,66,000 be granted to the
'President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
-:31st day of March, 1958, in res-
-pect of Indian Posts and 'Tele-
graphs Department (including
working EX'p~nses)' "..

Demands for Grants

DEMANDNo. 84--PORTS AND PILOTAGE
•Mr. Deputy-Speaker: Motion mov-

ed:
/

"That a sum not exceeding
Rs. 36,85,000 be granted to the
President to complete the }lum
necessary to defray the' charges
which will come in course of pay-
ment during the year ending the
,31st day of March, 1958, in res-
pect of 'Ports and Pilotage' ".

DEMAND No. 85--LIGHTHOUSESAND
LTGHTSHIPS

<
Mr. Deputy-Speaker: Motion mov-

ed:

·'That a sum not exceeding,
Rs, 80,83,000 be granted to' the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
:31&t clay of March, 1958, in res-
pect of 'Lighthouses and Light-
.ships' ".

DEMAND No. 86-METEOROLOGY

\Mr. ]')eputy-Speaker : Motion mov-
red:

"['hat a sum not exceeding
Rs. 88,84,000 be granted to the
President to complete the sum
necessary to defray the charges
wbi:ch will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Meteo,rology'''.

l[DEMANDNo. 87-0VERSEAS COMMUNT-
'CATIONSSERVICE

Mr. Deputy-Speaker: Motion mov-
oed:

"That a sum not exceeding
Rs. 67,0'0,000 be granted to the
President to complete the sum
necessary to' defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Overseas Communications
Service' ".
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D e m a n d  N o  88— A v i a t i o n

Mr. Deputy-Speaker: Motion mov­
ed

a siim not exceeding 
Rs 2,07,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay* 
ment during the year ending the 
31st day of March, 1958, in res­
pect of ‘Aviation' *.

D e m a n d  No 89— C e n t r a l  R o a d  F u n d  to
Mr. Deputy-Speaker: Motion mov­

ed

“That a sum not exceeding 
Rs 2,49,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, m res­
pect of ‘Central Road Fund1 n

D e m a n d  No 90—C o m m u n i c a t i o n  
( in c l u d in g  N a t io n a l  H i g h w a y s )

Mr. Deputy-Speaker: Motion mov­
ed*

“That a sum not exceeding 
Rs 3,34,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, in res­
pect of ‘Communication (includ­
ing National Highways)” ’

D e m a n d  N o  91— M is c e l l a n e o u s
D e p a r t m e n t s  a n d  o t h e r  E x p e n d i­

t u r e  u n d e r  t h e  M in is t r y  o f  
T r a n s p o r t  a n d  C o m m u n i ­

c a t io n s

Mr. Deputy-Speaker: Motion mov­
ed

"That a sum not exceeding 
Rs «1,57,94,000 including the sums 
already voted on account for the 
relevant 'seivices be granted to 
the President to defray the charg­
es which will come in course 
of payment during the year end­
ing the 31st day of March, 1958,

in respect of TifiseellaneoUB 
Departments and other Expendi­
ture under the Ministry of Trans­
port and Communications*

D e m a n d  No 127—C a p it a l  O u t l a y  o n  
I n d ia n  P o s t s  a n d  T e l e g r a p h s  ( h o t  

m e t  f r o m  R e v e n u e )

Mr. Deputy-Speaker: Motion mov­
ed

“That a sum not exceeding 
ft*. 14 45,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay­
ment during the year epdxng tho 
31st day of March, 1958, in res­
pect of ‘Capital Outlay on Indian 
Posts and Telegraphs (not met 
from IteveiYttey”

D e m a n d  No 128—C a p it a l  O u t l a y  our 
C iv i l  A v ia t io n

Mr. Deputy-Speaker: Motion mov­
ed

“That a sum not exceeding 
Rs 1 67 77,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March 1958, in res- 
pcct of ‘Capital Outlay on Civil 
Aviation’ ”

D e m a n d  N o  129—C a p it a l  O u t l a y  o n  
P o r t s

Mr. Deputy-Speaker: Motion mov­
ed

“That a sum not exceeding 
Rs 3 12 08,000 be granted to the 
President to complete the sum 
necessary to cjefray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, in res­
pect of ‘Capital Outlay on Ports’ ”

D e m a n d  N o  130— C a p it a l  O u t l a y  o n  
R o a d s

Mr. Deputy-Speaker: Motion mov­
ed: ^

“That a sum not exceeding 
Rs. 8,45,83,000 be granted to the 
President to complete the sum
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necessary to defray 1be charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, in res­
pect of 'Capital Outlay on Roads’ 

D e m a n d  No 131—O t h e r  C a p it a l  Otjt-
LAY OF THE MINISTRY OF TRANS­

PORT a n d  C o m m u n i c a t i o n s  

Mp. Deputy-Speaker: Motion mov­
ed

“That a sum not exceeding 
Rs 11,52,92,000 including the sums 
already voted on account for the 
relevant services be granted to 
the President to defray the charg­
es which will come in course 
of payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Other Capital Outlay 
of the Ministry of Transport and 
Communications ’
Shrlmati Renu Chakravartty

(Basirhat) Under the Ministry of
Communications, I shall coniine my 
remaiks to the Demand under the 
head ‘Aviatiop’

Actually for the last four or five 
years almost every year, I have been 
raising the question of the Civil Avia­
tion Depailment the Indian Airlines 
Corpoiation and also the Air India 
International We find that most of 
the basic problems about which we 
have spoken in this Mouse again and 
again have, not been attended to at all 
by the Ministry during these five 
years So I wonder whether it is 
any use our debating upon these 
Demands for Grants at all

This year, we are discussing the 
Demands of this Ministry under the 
shadow of the strike notice which 
has been given already fey the Civil 
Aviation Department employees’ 
Union I feel that if during the 
course of these five years, the various 
demands, and very legitimate 
demands, which had been placed 
before the Ministry had been attend­
ed to by them, not only would our 
services have been better, but even 
this stnke notice would not have come 
about

For instance, at the time of the first 
Pay Commission, this Department was 
absolutely in its infancy There

were hardly 23 aeronautical com­
munication stations, and 27 aerodromes 
at that time But after Independence, 
today, we have developed this Depart­
ment to such an extent that we have 
got 67 aeronautical communication 
stations and 70 aerodromes, we have 
seven institutional centres, we have a 
training establishment, we have a 
stores department, a radio construc­
tion and development organisation 
and so on All these have since crane 
into being Since 1954, we have 
indented for the latest technical 
equipment, radar equipment and so 
on, and as a result, highly trained 
hands have now come into this orga­
nisation

At the time of the first Pay Com­
mission, the employees of this Depart­
ment were not even able to represent 
their case before the Pay Commission, 
with the result that m many cases, as 
for instance, in the case of radio 
technicians and operators the pay- 
scales were reduced from what they 
were earlier in the British days So, 
it is a very legitimate demand that the 
service conditions of these people 
should be looked into, for this is a 
Department which works under cer­
tain special conditions

For instance, the living conditions 
of these people are very different fiom 
officers They live m remote places far 
from the cities and aerodromes, and 
they have hardly any connection with 
the cities There arc few public trans­
port facilities for them Medical aid 
also is very difficult to get at The 
schooling of their children is a pro­
blem which has been discussed m 
this House again and again

It was said that transport was going 
to be provided for them Even m a 
small matter like this, in spite of the 
promises held out on the floor of this 
House, it is only in a very few xaero- 
dromes and places of work that this 
facility has been extended to the 
workers

Then, there is the question of the 
hours of work

That has been a long-standing dis­
pute regarding the employees work­
ing round the clock all the 365 days.
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[Shri Mathi Renu Chakravartty] 
Shn Raj Bahadur knows it very well 
I myself have raised it four times 
during the last five years We have 
been told by calculation <xf hours that 
they get 36 hours and 24 hours in 
between But a man who goes for 
duty this morning at 7 goes back 
again to duty tomorrow in the even­
ing at 7 This is how 36 hours are 
calculated But if a man wants to go 
for the week-end, it is not possible 
for him to take that day off, because 
he is again on duty in the evening

The workers have -even said this, 
‘you arrange our time-table, do any­
thing you like, we are prepared to 
follow the schedule, but we desire to 
have one day off in the week. We do 
not want to work 365 days in the 
year’ I think this a very very legi­
timate thing and this is a point 
which, with just a little arrangement, 
can be met

Then again, there is the question of 
chowkidars—class IV staff We all 
talk about it What has happened7 
The question of their hours of work 
has been debated on the floor of this 
House again and again At one stage 
I remember the Minister—I do not 
know whether it was Shn Raj Baha­
dur or whether it was the Minister— 
saying that this is a matter about 
winch we have agreed and we are 
going to reduce the hours

Again there is the question of three 
categories among chowkidars, the 
casual, the intermittent and some 
other, I think ‘alert staff* or something 
like that One cannot understand 
What is meant by this intermittent’ 
category Is it that those who are not 
on the ‘alert’ category and are in the 
intermittent category will have a few 
hours of work and again they wi 1 go 
off for a few hours, according to the 
Rajadhyakaha Report, or is it that 
they will have to continue on duty 
and they would still form this inter­
mittent category7 
13-32 hrs

[Shri Bahmaw m the Chatr]
One can understand what is meant 

by the ‘casual’ caie*wy but as regards

'intermittent’ category, one has to be 
dear as to what is the meaning of it.

These are small points, but they 
have been left unattended to; year 
after year, things have cpme up and 
been discussed Sometimes _ the 
Minister has agreed Then we hear 
that the whole thing is held up We 
are told sometimes that this Ministry 
has agreed to it but the Home Minis­
try has held it up Up to what point, 
up to what limit can we go on dis­
cussing these things7 And then the 
whole matter is reopened in the next 
year and the only occasion on which 
we are allowed to discuss these things 
is when the budget demands come up 
for discussion

Therefore, I feel that there is a very 
good case for these people to put their 
case before the Pay Commission 
Let the Pay Commission decide whe­
ther the Demands made by these peo­
ple are legitimate or not

I myself have been to many of the 
aerodromes in the Assam area This 
is an area which is the most paying 
so far as the IAC goes And what 
is the position regarding the Civil 
Aviation Department employees there’  
Every year, as I go through the 
budget estimates and budget demands, 
I And that allocations have been made 
for construction of quarters Now, it 
is no doubt true that in places like 
Dum Dum during the last five yean 
we have put up some very good 
houses But as far as the very far 
places are concerned, as for example, 
a place 'ike Mohanbam what is the 
position9 I am sure the new Deputy 
Minister knows that in places like 
Mohanbam there is hardly any other 
place where the civil aviation emp­
loyees can live except the jungles 
So unless you put up quarters for 
them where are the civil aviation 
department employees going to live?

Again I find that this year there is 
an allotment for it But I do not 
know whether this year construction 
of quarters will be undertaken in 
Mohanbam, because I believe the 

PWD is not interested as they are not
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able to get the middleman's profit 
minem thegr t e n  to cart all the foods 
over long distances. If that is so, 
the department has directly to under* 
take the construction itself.

There is also the question of school 
buildings. Every year, we have 
allocated some funds for building 
schools But as far as I know, there 
are no school buildings built as yet in 
any of even the major aerodromes— 
if I am incorrect I hope the Minister 
will correct me.

Now, I shall also take up the ques­
tion of lack of planning in some of 
the buildings. For Instance, there 
is a new terminal building in Santa 
Cruz This was built for air condi­
tioning; the whole building plan was 
such with vary few floors and win­
dows. Now because of foreign 
exchange difficulties, air conditioning 
is not coming. But our best equip­
ment is going to be put up there. It 
will be impossible for the workers to 
work in such a designed house with­
out air conditioning. The seating 
arrangements are such that it is most 
uncomfortable for the workers to 
work Now we have no foreign 
exchange for air conditioning.

I would at least beg of the Minister 
to take away some of the air condi­
tioning equipment from the Secre­
tariat here and put it there, because 
the technical equipment which we 
have there'is more precious to us 
than the comfort of our Ministers 
Of course, I do not want to take away 
comfort from the Ministers, but I 
want to just a little minimise their 
comfort and that of our officers, so 
that that equipment goes there. I 
thmk there is no harm m that. So I 
hope that this new terminal building 
will have the air conditioning plant 
which is so necessary from the techni­
cal point of view.

I do not want to go further into 
the question of the civil aviation 
department employees because I am 
sure the new Minister, who has come, 
wfll lode into it. I hope he will do 
something about these major issues.

I have not raised at all the question 
of the pay structure, because that is a 
very very intricate matter. Most of 
the civil aviation department emp­
loyees have been recruited round 
about 1947 or 1948 and they have all 
reached the maximum of their promo­
tion. All the high cadres are direct­
ly recruited. Now, those who have 
to retire u  10 or 15 years are at m 
standstill, they have no means of fur­
ther promotion. These are very 
serious things.

I think as far as the civil aviation 
department employees are concerned, 
they work more efficiently and under 
worse conditions than those who 
handle such technical equipment, say 
for instance, in the army, t  know 
the army will be called in which a 
strike occurs. But 1 can assure you 
that a radio operator working,in the 
conditions of the civil aviation depart­
ment is working in a far worse condi­
tion than a man handling similar 
equipment m the army, and this army 
man, who has various other subordi­
nates, will be handling one machine 
which the boys of the civil aviation 
department will be handling alone.

So you cannot say that this is a 
department in which the employees 
are not working but are demanding 
more This department * is, to my 
mind, one the staff of which has the 
most legitimate right to ask for a 
revision of their pay scales.

Now I go on to the Indian Airlines 
Corporation and Air India Interna­
tional The Air India International 
is showing a surplus, but the Indian 
Airlines Corporation, as ever is show­
ing a deficit Many of us on this 
side who have been interested in this 
particular department, have seen the 
stages nght from the beginning, with 
the nationalisation Bill, up to date. 
We have always advocated that there 
should be some sort of one corpora­
tion. But that was not accepted. 
Now the Estimates Committee , has 
more or less appreciated many of fbe 
things and policies carried out by 
Air India International. X fed  some 
soft of a Board should be constituted 
which would main available to the
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Indian Airlines Corporation and its 
high executives some of the experience 
which has earned rich dividend for 
Air India International Each should 
be able to learn through the other

I do not go very much into the 
details about this Board and the 
Indian Airlines Corporation itself as 
constituted The Estimates Commit­
tee has gone into it very thoroughly 
and it has recommended the type of 
manager we want, the type of Board 
we want etc

But what I want to point out is 
that after nationalisation, we hear 
criticism that it is because of nation­
alisation that all our ills have come 
about But we, as persons who have 
supported nationalisation always, feel 
very much concerned when people 
who are always opposed to nationa­
lisation are m a position to really 
blacken nationalisation by the figures 
which we produce every year show­
ing that the expenses are going up 
every year

Now, the hours flown have increas­
ed, the miles flown have mcreased, 
passenger traffic has increased, freight 
carried has increased and mada 
carried have increased—and the 
deficit has # also increased This 
is the position that we are faced with 
I am happy of course to see that the 
deficit is a little less this year than it 
was last year, but still we have no 
place for complacency

One thing of course, I do want 
this House to appreciate because I have 
noticed that from one quarter cons­
istently there has been an attempt to 
show that nationalisation is the reason 
why there has been so much loss in 
the. Indian Airlines Corporation 
I want to put one thing very clearly 
that from the basic figures have to be 
deducted the amount which we 
have spent on fuel I do not say there 
has been economy on fuel but the 
basic price structure is a matter which 
has been debated upon in this House 
I suppose we are practically control­
led by the international world mono­
poly of the Americans «nd the British 
in the oilfields We will dot be able

to reduce the rates But there is the 
other thing which the Estimates Com­
mittee has very correctly pointed out. 
That is the question of the amount of 
excise duty which we pay and the 
amount which State Governments 
have deducted from us by way of 
sales tax, and it should be taken note 
of by this House If the total is taken, 
we will find that while we incurred 
a loss of Rs 119 lakhs the Exchequer 
gained to the tune of Rs 96 lakhs

Even before nationalisation took 
place, I remember the Government of 
India used to subsidise the private 
companies to a very large extent—I 
do not remember the percentage, 
whether it was 100 per cent or less— 
on fuel A very wise recommenda­
tion has been made by the Estimates 
Committee which, I hope, this Minis­
try will press with the Cabinet or 
with the Finance Ministry or the 
Ministry concerned that we should 
lower the incidence of taxation on fuel 
which is used by the Corporation 
That, I think, is a very wise sugges­
tion made by the Estimates Com­
mittee, because, without that, this con­
stant showing of huge deficit seally 
reduces the mora'e Immediately, 
there is a hue and cry that because 
private enterprise has been stifled and 
nationalisation has taken place, we are 
incurring huge losses People forget 
that these Tatas, these Birlas and these 
Bharat Airways were subsidised by 
the Government earlier That is only 
the bright side of the picture

But the other side is that (me of the 
most difficult things to understand 
is the way we have been 
indenting aircraft Even at the time 
when nationalisation took place, we 
pointed that most of the aircraft 
which were being taken over were 
aircraft which were very old and that 
the amount of compensation was too 
much The Estimates Committee has 
also pomted out how inflated 
figures were given and they have 
warned us against it This warning 
was, of course, given from this aide 
of the House much earlier but I aa  
afraid the Treasury Benches were
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puffed up so much with their own 
importance that they were thinking 
that what were saying was not worth 
considering. I do not gloat over that 
fact. But, I do feel that we have 
taken over these Dakotas at higher 
prices.

Secondly, immediately after that we 
went in tor Skymasters. At that very 
time, I remember, many people said 
that Skymasters are very big aircraft 
and unless you have long distances to 
fly, they will not be economic. 
We took them over. We could have 
continued with the Dakotas. There is 
a statement made by the' Estimates 
Committee. I think the authorities 
said that the choice was wither to con­
tinue with the Dakotas until we got
3 suitable medium size aircraft or to 
change and take over to Skymasters.
I would have said that it is better we 
had continued with the Dakotas, and 
with a little amount of patience and 
foresight we chose an aircraft that 
would have been suitable. We have the 
Skymasters now. i t  we go through * 
the amounts that we have been spend­
ing, you will find that the cost at 
every stage is more; the landing cost 
is more, the fuel consumed is more 
and the Skymasters have been respon­
sible for the greater losses we are 
showing in our Budget estimates. The 
hon. Minister need not shake his head.
It is there in the Estimates Com­
mittee’s report.

Then, I come to the Herons. I took 
up this question last time itself and 
it has been admitted by the Minister. 
But what is most amazing is this. How 
is that our officers rush to England 
every now and then, to European 
countries now and then and spend so 
much money—God alone knows—and 
then we indent machinery. Immediat­
ely on landing in India there is a 
magic that they start becoming bad. 
The D.G.C.A. said that it is one of the 
best aircraft but when it came here 
it did not work. The same thing with 
regard to the crusher, the giant 
crusher that came to Maithon but 
’which worked only for 18 days out 
o f  100. So, we have been getting

machinery that is not useful for the 
purpose they will, put to.

Now, we are going to indent Vis­
counts. I would very humbly put it 
to the House: Is it the time for this
when we say we are badly in need 
of foreign exchange? As regard the 
Air India International, we are told 
we have to compete in the world 
market and that we cannot afford to 
lose our market and therefore we 
must indent for new machines. The 
I.A.C. is internal and generally people 
who ride them are people who are 
supposed to be used to the bad things 
in life, uncomfortable things in life. 
We want that they should have the 
best; no doubt about it. But poor 
people cannot' be choosers. Already 
our Ministers have spent money izl 
duch a way during the last few years 
that now we must put up with a cer­
tain amount of economy. Still I do 
not see why it was necessary to take 
up these Viscounts. We are told that 
they would be very useful in the long 
run and very cheap. We are told that 
for our Dakotas which are useful now, 
spares are not available. We were 
told some 5 years ago that we had 
enough of spare parts, enough for 10" 
years Have they suddenly disap*- 
peared. It appears to me that we 
could have used these Dakotas a little 
more and we need not have spent 
these crores worth money on Vis­
counts just now.

I was in Europe only the other day 
and there I saw a number of our 
young boys who are there for training 
i am glad that they are coming back 
with a knowledge of the latest scienti­
fic knowledge of Viscounts. But, I 
would ask whether it was necessary 
at this stage to send them there or 
purchase these aircrafts. Could we not 
have delayed this matter about which 
I have grave doubts.

I will not go very much into the 
question of Jets which are intended to* 
the A.I.I. That will need pre-planning 
because our fields will have to be ex­
tended. I believe there is a new Hen 
in which you have stated that they 
are extending the air-fleld* at P a lm
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and Santa Cruz, Bombay. That ha» 
not been undertaken and, 1 think be­
fore the time they are completed, by 
1960, the Jets will be here. Will they 
try to co-ordinate the two?

What are we going to do with the 
extra machinery which we have al­
ready got That will have to be sold 
now. Let us take the warning of the 
Estimates Committee to see that we 
get the best value for our older ma­
chines. Let us try to dispose of them 
to our benefit.

If I had the time I would also like 
to mention vary many serious wrong 
things go in on in tiie A.I.I. regarding 
stores purchase. This is a section of 
the Aviation industry which i» work­
ing and as yet showing a surplus  ̂
But, I would like the Minister to go 
into the various kinds of corruption 
that are taking place in the matter of 
stores purchase. I have not got tb? 
time but I have got enough material 
to speak for even two hours in this 
House.

How are stores being purchased 
usually? We have a Stores Purchase 
Mission in England and one in U.SLA. 
All these are being by-passed. O 'r 
officers go there and they just indent 
directly. Even the Tatas had been 
purchasing machinery for the A.I.I. 
earlier. 13iat too is by-passed and 
many wrong things are going on 
which have to be looked into. If we 
keep an eye on the stores purchase 
which would cost lakhs and lakhs of 
rupees as far as the A.X.I. is concerned,. 
I am sure we will be able to make a 
saving of a good bit of amount. I hope 
the entire machinery will be tightened 
up regarding the Stores Purchase 
Department.

I would also like to mention a point 
about one of the items showing an in­
crease in expenditure, General Ad­
ministration. Under ‘General Ad­
ministration', you will see the figures 
have gone up very much. Of course, 
they would say in regard to this that 
there has been rationalisation of wage 
atftictur*. But that was last year;

there was an increase in. the salaries 
and allowances. This year the amount 
which has gone up is much less. But 
I feel that we have come to a stage 
when we should think, of bringing 
about much more, rationalisation about 
our operational organisations. Thi* 
is a thing which the Estimates Com­
mittee has rightly pointed out—and 1 
myself half—whether we should have 
Delhi as headquarters or not It will 
take time for me to find out the page, 
but the figures show that if the capa­
city foe flying is 44 at Calcutta it is 
only 12 for Delhi. I think, that is so, 
if I am not very much mistaken. I f 
that is so, what is the reason why we- 
should have Delhi as the headquar­
ters. Besides, we are putting up a 
huge construction next to Radio* 
House—in Parliament Street at a cost 
of three lakhs of rupees and we will 
tfcend much more on it  AIT the expert 
committees say that it is not necessary 
far us to have the headquarters here* 
yet we continue with the scheme. 
It is an independent corporation. 
It is running the airlines and it 
should be where the traffic is heavy. 
There are many routes managed by 
the Air India International and ttien 
wny not we manage it from Calcutta 
or Bombay where 'the traffic is heavy?* 
Why should we have the headquarters 
here in Delhi? We speak of decen­
tralisation and say that many offices 
should go outside Delhi but we want 
to have the headquarters in Delhi it­
self and thus spend large sums of 
money.

I shall not mention many other 
points since you have rung the bell. 
There is only one small point about 
the booking agency commissions. 
When discussion on nationalisation 
took place, both in the Select Com­
mittee and also here, we urged that 
the booking agencies were numerous. 
What used to happen was this. Bharat 
Airways would be functioning and 
some other small company inter relat­
ed would be the booking agency. 
So, they would make on the 
commission of boo&fcg? agents. The 
figures show that the amount that ha* 
been paid as cofnitrinsion- kr 1166-99
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is about Rs. 20,39,000. That is on* of 
the big items of expenditure taking 
•way a sizable percentage of revenue. 
Very wisely the Estimates Committee, 
have said that we should reduce the 
number of booking agencies and try 
to improve the methods of publicity, 
etc. and try to integrate it with that 
of Air India International, so that 
expense should be reduced. It is a 
huge amount. I think this will not 
affect our traffic. It is a monopoly.

These are some of the suggestions 
and criticisms which I offer because
I feel that the Indian Airlines Corpo­
ration has done well since its birth. 
It has increased its passenger traffic, 
etc. I could have gone into the ques­
tion more about the non-schedule 
traffic winch »  now going oitm Assam. 
More goods are carried by non­
schedule traffic, more than fifty per 
cent The report of the Estimates 
Committee refers to it  We must 
make our Indian Airlines Corporation 
something worthy of nationalisation. 
Give the good-will of the workers 
and the management. I am sure we 
shall make nationalisation effective 
and put a stop to all the criticisms 
that have been coming from certain 
sections of the House.

twktw (*rcr»rcft) : *nrr- 
«r% tr t  *rflwrf

*̂rr r̂r̂ rr ^ ft* vrtv-yvrr
% SPRIT* *FT WTT fWftZ
sftr v m  fanrnff $  sit?
fe n  w  ^ f i r m  ?FpqftJ 
h  f̂ *rr mrr | i ht«t
*rr*r
ftrfqiT irri ctstt vn»fftspr
% gft | sr qft
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t o  *t ?ft ^  fsnf̂ nr vrvfitro 
fvrpRr ftjsrr | Ot* 4 to?rar ^ ft: 
?> zrw  % =tk Trft^n?T % «mr fR *t 
f̂r v tr t  sr̂ Tsr ?t 3rra-«r i t o  % *u«r 

ft  m ?  wtt t̂pt ^  #  i fw r^
4  TOfro ^ f«p ? %

^ = T f^  JTSSFT | i to H^5. r̂ ?r^H>3 v3 N *\
7TS %^T<*P!?T ^T?  ̂ oH,«oo ^afRTO
% srpsr % tr t  ^  r̂srfsp «mr 
f̂nr % qnr ?? «ro  to % ^ r r  f  i

a t *  n  5TOr gft «RT?̂  jfhBT ĉ TPT TORT
^  w w i ^rsft? 5*r #  *rr'

Vt TO ^ T̂SIT I sf^cft
^*r Ir «r.’f  ftr»ro *nu «Ar f»r % 
?TfT <̂  to »

14 hrs.
irrt «? «ft * m  ^  q;q» m *

TORT %  a t  TO n*P % I  I
frfSpsr fffgram  ^  ftri%<T O t  zvtwt 

% *r%  p r ^  ^ t f aari*r ^  t o w  i
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xnr *n*r Fir m w r t  ifr ***&  
^  ^ fr  1 3 «mr S*nr
*ft< tr ft it^ tt jw t sw 5*tsr
*£t qrffqrawa *  % =5rrâ c wre
«̂RT%«PT ?f *fn «TT "Unique 

step for unique industry which is the 
life line c f  our country" i fa jjo  %o 
3T?T «T?% XO qpw? &tt *rr,
%o nrr* Vo «totz wra^r sî rsflr 
frTqfrpft | 1 ^  3fV
<T° %o ^ W *  *  *1% ^

^*nt ^  ?fr snr 
^  f?p unique step for unique 
industry, which is the life line o f  
our country srr»r JpTTi T 
«rî Tt »rrn ?rr^r

<rrcr Ir *rr f&  sf*Tf?r 4ft <k*t; % 
* « r r fa r  v k  'sw < r 1 fa fq * r %  

srcr 5ft ?mr«r ?fon  *r
**nfar =rr jett^ t  *fhc p f *  % 
^’iif% M w  nJ*t *ti vT
| 1 ^  « r ^  I  fa  wnr s*rr*: ^r *  
ftrf«r*T ^  ^ fr, eft ftfoff ^ ? m r
* tf  ^  «rra«n *ftr *rfc

"̂far | ffr ^  vft «n^u &r 
*rpt *pt *r^i 1 1 f*rrcr 

^t?t ftaT ^TTft? * f r ^  «rrr 3r»nt iirr 
«rc n r w r  ^  w  f*nr «jt i <f^n? 

*tt aw p̂HV *pt «rn»r,r f*rr ?nr smftar 
*tHe *ft *rar qft 5sr̂ T*T?rr ^  v z  

•srsrr wtf«p ft  «ft 1 «w
*nr l$pi ft? Ifaw w  *pV %fq*r
tT P R p tv r t^ ft^ t  | I 4  '3'flT % f̂ TT
jt?  *Fg»rT ft? r ^ f fR frra ^  ft? 
f W v  ttvtsmft n  m i  w  t,

WTWt % TT$l $  ^TT ^ST WPP
5  «iVc x m  f*r mtt ’tort *ft
^  *r$r r̂t v  f^ n r  * m n r
^  5*r »rft tst ^  n f t r t  

| € w , » r ^ ~  iN '

VRTT^Trr J w  I <W
^  w t  arersTRT ^ n g w  j  f v  ^ jr? fr

#  ftrtv»r irV ^»#o»
^ v r fit s R  i w  sr̂ V 5 1 qT 
#?«r £ w  ^  f  *hr j w
^  f  1 <n*r f^ ?rn r  % ftRr «Pi apr 
fsr^ W T  #  F̂wfiT ^  ,

?  ?fr arp ?fr q v  ^ r  
% $ m fd teR  q^r r̂,%jc
| fv  ftrff % arfT̂ r ^  ^

f̂trr f%m 511̂ *11 ^»r *rV̂  t t  sn<r
*r? ^  v ?  ?iTt t  fie s»t x& 3«rr 

ft  f
«PT snft̂ T ^  I 

^ r  *rr^r ^  v*»iThR t  Rrwr
^ r  <rsB{r f>rr, fsnr ^r qrpy «r«5  

% tu t ^rrr ^ t '<>ft ftvrr ufa
^T Wfr BTT*T̂  I «PTT ^ f d K
% tmr *r^[ sr̂ rar ^  grt gfSmr 
% *tpf? ^ ^wfrn- ^  ?r^rr 1 3 -̂ 
fr̂ Trr »f f̂ <rj«ri»f «n# spMt, %'*#* 
wrfk f r̂fqir 5h’pr*fh? %

^  Wsp»T 3R f%
i w  t  1 &r % «rrct wnr 
^ f r  f% #?*r 5 w  wi w r  *nrr w r r  
«Ck ? ^rrr ^ r r  fafiw vwpftqr f̂r 
#?«r #  ^it ̂ >rr 1 n  tmr yt
^fsnr f  ft? ^,r«r??T rfa «pt
xrx ?Vrr f¥ tr̂  vt fsrar «ft
fsp sfcsR' ^o «rr vr $tm  f ,  ^
#  9!fRr JTTJTT i> w
^  <wr «ri»rr s r  ^  or̂ nr vt
tpr ?ft ^r vt «r  
»hr 5 w  T»r 1 sirsft #  5T5Tff ^  «mr?^ 

ip ^ r  s i r  i^ r f w  * r k  trn r

#  %m %  faifrcr H #  fSrcpft
g'srfir ̂  1 ^  f%*rr »wr ft? ̂ aft«rftr
oft *ft w r  «nronr *r mtift
^rsrim «it a w  *1̂  «nKrr ^h: 
^  wtt <Tfremr *»? jwr ftt «ftr 
ammr % '̂afWRpff 3  fa r  vk



<633 Dmanit far Grant* 2 AVGUST UUfl Dtmattdt for G rw tt 6634.

• [« ft  x<nrwftng 
fiif*r«r ?  « m r v m  ftrcrr 1 
•Tfr ftrPm % 3*qr fcw

?m r, £ w  * *  *  « t t  ^  
mm, *HHHz -&i wft swfatft fcfr |  

w  in r  « r f w J T  $  f t r  v t  t f N f  
f tf f  v  fcrfa*r aznrartr #  v rfr w ntft
tit  |  tfftR T  *5f t  ^T?T VQIgZ
^TTpsfr i f t r  * t  t w  w p j r  « w t v t  

r f  a w f t r  « ft  * 0  # 0  f» « iM f« ir O  
* *  3p tt  *£  $ , s*r * t  ?ft 2*sr 
'anfirr, v fro *  iftr £v* MTf*rt, t r -  
« fft? p r  s w  s n f f f r  %ttn v n *  $ w  

1 *  ^  %mvft ^rr ^ t t  j  
ffc  Vf * r i f  CTsft' % tft *sr fc r  * r  
« m n r  i t  a i r n r  i

w  <m Pp ?*mft fefhr 
<Nvfhr jffaRT if srfraft a ron r ^  
ftw 3v» *tft? vmr ttot w  t  » 
arjr *v» v ft?  stst *tt % w ^r
^  >mr 1 ^  ’s ft?  q'
?v» * k t *  vr a r r  eft « r w  f  s m j t ?  * r t a r

V t  a p fr ?  VTJJT 'BTTT *
7f«5R r  V t  f^ T T  I * W  <TTT
fa  **3* *  % T (« w  w t ftarr 1
*»#* ^ Vo «rcfe fr t?  t?«frawr f w  1 
w r -f ?  v * r f * n w  *ra»r ftTfr»r
jp w p fh r  v t  sffir  f  i r k  w t t i

v s t t  Sr se r  v t  s f f a  f c f t  t  1 \°
vafar w m rr *fr tit ftrfto ^rsfhr 
v t  i p r t c  % f a ^ r r  f  * f t r

*rr *T5 qrftrm  t  ^  *rw ornmr 
S f t p n  ^  ^vs ar^ R ff t t
« p t5? *  w f  f t  *rcrr t  1 &  * *  tit 
^ T T fw r s r  *BT*ft (\i<4I^ Tul W T p f r )  
T 7? f t  !«TTffT I

«W ar̂ T fRJ ¥T
^ ^  ^  Jrt *r? ^prr | %

m  ^
^  f3R tit ft? WWrft W

*  «ft ftm t % h tw t  
WHT TPWT t  Pp ^TT#Fw  tf ftRr 
VT I f  W  t  I «rn#ftnr
5? w  t o  cr ^rrr zsf ^  affw  p r  
wrar «rc rftrear j t j  ^ w rflr 

%*nT ?o gmpr ^  % argnr 
t ^ 52t  1 itiw  < t Ht M «nr wn»T9fNr
$', ^  % * 5 *  tft v ivfh r «rr# 3r?nft
w  ^far̂ ttw m  im^^yVuT v r fr  

jf TTRfl’ | «rtr t  *?rf*w «i?t 
«r̂  TTRft | GTftr v t i w  *r fcrr 

1 w  q' xm  % ŝprr ’̂ ffsrr ;  ftr 
t^ W P T  tit ftiPnr v*»r«(W ttp tt

*  «rk <Tmyf<»<r w yfaî FT v w
<I¥ «PT H  rft «TTT «pp Tf»T ? w fftr 
ftrar ^ r  t  ^ t a r  tor
vr ftRr «rc fftrn ^ ? <nr

vr *r^nrr »r*efr & 
5nrr ^  *ptt q^r ftfPrr
v f r f w  B its  $ ts  ^  * n r
ftRT VT XftRfSHTTHT ?[¥ ^  T ?fr 
«K %  f?W WT IRF»T73T ft  3rrWt t
vfo f *frc m ttvr vwft w  titfm-
*  w f h  # P r ^ ^ i  5nrnr ftro
*FI Tf^Rf5PT w O f l  %■

« w t

tit ^t€t ftrf^r ®FRfW B5tt 
^t2 T7T Tft t  I
*  ^ it  ̂ fa wrqr

<BÎ T r<a>l̂ q~0 >j % ?F5T f?$RTFT 
%■ ^ r r a  ?rt#, v  *nct? % p t r
*R <TPT ^  w  ? r t?  SBÎ *T frSBlVT-

ft>^ ?ftr w f snjt 
5TT4nri ftrPm % ftw stott ? ^srr 
^  ^  ^Tf7 % ftrfinr *>*Tf*raf
■ft x m  3̂ r a * f  v r  •d srcf sPT w  
^  ’FTR sfipfr % *T? *TTT
^  ^ 5T ^ W T » r  tit  9*TPJT VPt * n TT
^  ^  ntvft 1 w*t 5T[̂ ?r fiafvr 
v w r M f  %
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^  * f » r  1

fiw # mrqrifV qif̂ RfY
ft? Tctz: ?w «sr*r iFrtfrffe ^  
*ft £N? & *  * iw  g w r  *£  «ftr 
x? «rofe t*  w f  ^  arnt 1 vs. ttbPs 
nsftr «flr *? Trfz:
*T M T  r f is w  I # ^ R  V H

Tfew  srH itsrrfk^ o tb  si*}<k«I 
7fa*r 1 TfaR^snr ^ t ĵ*t ®Pt *1*1+1 
41'(V*i, VTT ^  *T̂

%■ W& «R ft r *  t*ft ^  
*TTT W  T j f a  T^*IT ^rfa1 *T«R

■smf I w t  | at si^nr %m % 
^ n r *t w p tt  t f t r  ’B'pt w  *£ * tt 

*rh  srrr ^ t w r r  1 ^  n #  
A  f  fa  cRT*rf, snft
^t£ taft fssFsr tfrrf|*H qft Trfsrcft
q?t ^rr ? ft W T P T T  ^ T f?T  1

<r*T t̂tt It tar farfar vi^pfhr
^ T  ?n WTT fsi^i Vt Tf̂ PFZT «Ti<
*ft ^ o  £t° yw ^H iO ^  g ftr 
«BT^T #Pr< i9| ^JT »rq^ g  ^  ^ 

fft | f% wrr 'Brt’T
^ T ffr j T̂t «wt 5T t̂ TftWH'a «F5C?t, 
^  v T  ^ r  q- s t t t  f t f s r a  «r? 

q K  * T  SR- ar *7 * 3 T R *ft I

«ra t^p ^ k'V $• *rrr % =p̂ tt
^T^TT j? ?ftr Vpfff 1̂ T̂ ̂ Wq -̂d-

t  1 ftF gw w  « m  *r̂ r 
*n?r * qrcte *% ?rre w  w  ?rt?rr 

^ rrat 7 ? t  ^ t a r  ^ ^ p t ^ t t  $  

•fc ?*r m-r *ftr ^rft ^  ^  i
f^W TH  ^  ^ n fl-  VTTfrpiT ftnR !<
w  ifm xtj; fg  i  f iw  % 
•ftr *g?r T»r *rr*n?jfr ^tcft | 1 *0 ^ro 
vt h> r # <  %■ \yk >rdr w r

vt wm&ft $ «ftr arrqrr v t
w  *rd* ^s. 9n«r *rar «f> mw^ft

;jrrT P r «t

^ r  m?ff ^ sfcrow T*$r% fw r

| I *Z*fi WVFft \\o v?t*
Jifir | «fk  ¥*pti«$ ^t, oftfv t̂ fr 
fltteT sr tar fc srftr

^  *  ,3*wfo ^  ’ ttot Vr m m  
?? «ptty jrfer aw qn^r ^jrt^t 
f̂r vm^fr $ tft $ » vft Qwitiiwft

# ^  t  fwr f̂ HF?IT*T «RTff Ir % «R 
q v  3PTt«- ^  cT* srfa *TT 5R? %•

ttt̂ t

«ifr v*f|- #  ar,?r ^ r  % 1 w  
&r n vt<t m fzfizt *r*ir m i  t t #  

=*nrf ^  | 1 ?̂Prt #  'TT? rr^z 
jtt <tt$s vz  mr^ ^t^r f  t 
r& ***** ^ inr *p̂ *rr »r? t  ft? tffer 
^rie# lr «5mr ^  1 ^  ^  tit

’ptitV vt ^rnrr 3tht 1 
^ ^ ij- v xm  f^fRffsft
<3I?T̂ ft y tqfiriff ^T fJHFRT ^1
tar vt z^sr tow, ?ft **r t w  vt
3IT SPFSTT % I ?evy» ^  «TTT #  V?
Trfir<ft v s t  ft? f*rnr z^«r afar mm 
t& t ^Tf^ 1 * m  jpn^ T*t *f5 ^  
?rrcr z*% srT ?*r «r*ra vrt? 
^  trw^sr vt ^rr
«t, ^ m vet It flrrfiRT *pt yvar
5 1 %rnr q«rnr v d *  ^  ^
v * &  ^ M ,  ^rr vvr h  «pt ^  Tsnrr 
vchr «  «r»*w4t ?Wr 1 ^ 
v«t % *mr T̂ »i *ftr xm  vr

w«t % t r t  «n7*rr 1 W W w  
| f?p afr xm  #

^ » t  ^ er# W , % vnr 
^ n r  1 trrr *pT <wrar ^  T'TO 

^rrffv 1 wtt ^  f  ft? *n<r ftr<Rff 
ftnr ^O^rr *ts^ t  1 ^  ^  ^  ^
# fft <Z*Tif ferr $ *ftT T f^ T H
^ Tfflr 1 «nft q^fr #  ^  w r r  H 

f^nq ^ ^  qw ^  «nr ft: 
f?w€T ftm uvt.'a Sr f|f»|«rrT vt 
P r  ^ i j t  vj ?r^ ^ r f w  ^

Wtftp JTfT «?^«rw  *ft
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f«fr 7^rr«r Is? ] 

irwrfr fapsr tn  *pp qrra f t  
«%»nr 1 3W ^  'rw ftrr— smrc ^  
H * *  w  t s  ?t— -ew §  m rer ^  
ftrqr ar<r *k  r̂%»r 1 ^ 3  $  m ? * r
a rfq - ^TeT #  eTT̂ R fS^THT =̂ Ti£eTT

f j f a  fa « n ?f f s r r  q ft afor^r ? * * »  3

!,Ko,«*o tft* «ft, ? £ * *  *

t o  %ttt 3R m  ^  ^t
?ft R̂T aft ^*RT ^t 3TTEr<ft «t,V9V!.,00Q
qY? 1 'rnr ftn r #  *rnr

tfirc ^  JffcT * f  »r$ 1 
3ft * t»  *m  v t  sa€ «Brpr iforc
*  *y , <frr <t «ftr *  f»ra sraieft 
•ft, *rra q ? *m  ^t v f fa  *trt sito  
qhr # fa#»r> 1 eft *rr ^  m i *rO**rr 

m ^ r f , eft srcft 1 fa r  >ft A mrcfaT
t f a f e  wnfrH'srcrc * t  5^

%■ f i w  fc?rr g  «fhc #  m m
jfrTerr g fa  *nrera w t?  *  ^ f^^RTR 
«ft *rc$ fa«*r srer fa#r 1 
r^ |W H  w  smrrct ^ T r 1

m  <H>efi £ fa w faw nc 
?Tf w r r  xrnr-nT 1 # m*r * t

aRVRrrfj fa  fa<*r *t faetft 
$ 1  ^ r r t  f t i ^ r  apt i t  j w k  ^ t  *nfar<r 
| I trsp frffafaaH srtf^r 
3? tfa*r, ;nritita«r «rfr zfHe
fftw  $1 $  *r*rcrar % fa  tfan *
<nf jft v w , ^ ft^ r  *  t . *
v d ?  *W, ^W>d^R  H I c .'i  spfta 
W>T *tT  <rFS? ffoa? ^ ? o . ^  T ^ tf 

?«w v t  m iro ft fieft |  1 ^  5sw eft 
fticg’.v t  ird^nr %■ 1 ^ r % w r t  *mr 
f ^ r  ^  ^  1 ^  * w i * f w i 0  ^  ?^r
fTRI 3ft W&f<£ v<ai | , 3 H *T V^I1? f t
v nr-^t f e n f  t  w  ^ ct? ^-w, 
«nrf% A ^e*t *pV m*R*ft
? 8RT3T ̂  ̂  1
i f  w  ^  ^ it g f  fv
Vt^Rft f t  *Ft in ^ t  *Ti!f* i  «ft I

f*i amp: % ^ ptt *rra ff r y w  ^
s^ 5 ir ^ liW a i!^ T T ? fr^ |% ftie ir 
%r 3fr *%?. %■ \w  Vd?^T<Trf̂ yR»PT 

gr*r h  3|T T5T t  ^tf«F t f ^ ,
ir k  ffe^  % m #?r 

5t# r̂r#t w#r<r % «rfirfcw  ^  w  
T N tff t # t rn r «pff *r|t ^  ? ?»r^r 
m *far < rw  ^rr |  vtfc ^ rrn  m s 
t o  ^rr | 1 ?v* v d f  w #  
m»r<wt ^ It *p*t % >̂»r <r*rRr v f ir  

«nf*P 5̂ vnr<f*fr 
0̂0 frd »  ?pp *TfT aiw y 

c=r̂  ^  f̂t f̂t ^it «frr̂ r
f̂ rfoRT VPTpWt *ft t , 3 * aft *ft 
TWT ^t'H^eft t  I

^ JT5 >ft fW s'i m ^rr  ̂
fsp ftrM- ^t p r  W w f
%  ̂ I qt° €t® ^t +51̂  
firm  m ^fw . *rnraT % ^tht
5nTST  ̂ ^t 5*̂  ft'TCT H*l,
r̂f%?T *PR 5 T W i  ̂ ?5T5?F fleft 

eft £!( 7 W  5ft ^
^t qtsg' ^ m% ^  ^ 3 ^  

«pjt m rc ftnT 7 v  3Htnr ? r f -  
«mr> % « r f ^  ?fK xrf^Tfrsft ^  

STTT =s|TfTr % ftr * r
*ftrar 3TT fr«r ^ 1 1 fW«a?ft ^ h r#
f|p5talH >̂T Ŵ PIT
m f^r artr ?seTM % *r<®r ftif̂ nr 
®qr rn r̂ srft ^ ft mf̂ q- 1 v iw f  
aRRT tnpr !T i f
|  ft* «fto f|-o HTO v t *pt

 ̂ ?*r -vft ^  1 ^ 
sr+wj % ^T7T trfiftf % ?pftH
v^rr m^jT jr fa  w  r̂ ^*r 5?r
flTTeT W Wra T5TTT m f^  fa  XfTK 
f^ W H  ^  ^  5TOTC Vt ffJTPfl j f r  
?ft «Pt q̂ > ^  V d l % W T
TC t ?  *ft ffltn  WT Wftiaff 15t ifcfr
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<tt » rsrf? f f* r  q fn r \ x m  f  
fa  tnp 3rfnr «rt q v  for qrr «r* *n: 
$nr* ^rq ftarr % *pir «n^r
***$ q aî TT $  I £V * t TO T9TCT 
'w f is T fa ^  arsnft *r«rsf^

qSt q ft  f  i «r q?t$ f t s q r  q ft  f  i q  

w q  q?t *rH>rrvfi q ft f  * *5̂  
^  *  sryr *r sqreft f  i w fa ?
# 3 *  «rfavf It Pw'<r v t a t  ^i^di f  

f a  v  ^ r t r  qrr « rw « r ?r <t i ^ f r  e w  
^ t WW'V t* ?*n7 r qfa-TTS*! 

q p  ft  »T3Bfr | ) $  *w »nw «rPwTpff
ffRR- T’#  I SRWT fa^ft V R fN f 

«Ft ^  fT fa* 5JTW fa
q^T TC 4t£l<4 tjq> d*t> (s i' 
^  f , ^T Sqfal T̂T3f qi^? |
^ r fa tft JPFR  qSt 55?Tî  ^ fl̂ TCqr 
«T f f a T  ^Tf?W  I

^rrct ?r?q>d fq -foft fc<j*r *ftr 
im  qrr snrr § < *  m *w  $ i qrafh: 
m  %  *A < <1*1 *r sft nnft
3 *  *r H^w=r q?t w a v  f*radt |  1 
errsqTFT^R' * fk  f t

fafcn^t q-1 1 w fa*? A x*  f*rfr*jt 
% q^ *r*rr t̂ t̂ tt f  fa  fa*r ^  m i  
qr^ r tfun: «#r # siTffr ari # f w t  
qrnw faqr «rr, 3 *fr qrr^
* f h E T T c f - p — f | ^ TR
q?t fafqq qft ^ftiqr # *n#«q*3  c t r  
f̂ Jiq-qy I

^ r c r  * * 5rq  *  *rnr q?t q $  * q T  
^Tfcrr f  fa fafat f r  ?tmt t o t  qft &
tffa'̂ rnr, ii4oi*ic sftr i

| y  «rrr^ f^ fe n frq t % 
vr f t  1 1  v tfr^  f ?  % ftr^ prrr 
*r? t  fa tffarH ^qf «ftr qfr
tp? ftifqq- ^  «i*ftfa *ar

^ ^ r dWt qrr srrcr ?rk Ir
| 1 <?*3r&: 5*  % q r#  Jm ? r w  q^
^ fa  ^fa«R «T̂ <T ^  ^  t  gPT
% ^rm &  «Ft 5sft#  wiPwr q iw

’qrfiq «flr r r  ^sff $  *nqr< % fa# 
^  v f  % f*ra qnc qq? tpr̂ ffg 
^  fa# finR SRTJft MTf̂ q I W qn̂ TT
jj fa  fa^r ?nc? %■ ?q#» q>r ^ T fe q r  
*rfwiq< m «nfaqw «ftr fa^r src$
^ spRfar ’qr^nr | fa  qfafaqr q^T- 
?nqr #  &t qrr m fiPTfq ^  %
?f^r«r 'crtOT *  firm  mfoqwr ft, 
«ftr ^*rnr f t  qfV qf?qr qfa*rr % *w 
^ ft  q?r vir«rTw f t  t t^gfaq *trr v^ qr 
I  fa  qisqrfaq % 5fffar qr fa*
It ?ft tfesft f t  q?t qqr qq f, f̂refTsr 
iftx  f ^ « i h  *pt +)fe<^ viT^r q^rrqt 
^rrffq v tr  trt^sr
% 5*^  «fT f t  tcF f, vfa^nr, 
< n ^ » «rrft w fe  1 fm  ^  
flPSWH ^  ftifqq vr ?n?w t f t  *%Tt 1

Shri 'Mohinddin (Secunderabad): 
Mr Chairman, after the oratory of 
Mr Raghunath Singh, in which he 
managed to compress a considerable- 
amount of emotion, I wish to confine 
my remarks to a prosaic subject*, 
ramely, major ports The hon Minu­
ter for Shipping, in his statement on 
29th July, said that dur ng the period 
irom 12th May to ^9th June, the num­
ber of ships that had arrived at Bom­
bay, Madras, Calcutta and Visakha- 
patnam was 520 in 1956 and 607 in 
1957 The hon. Minister did not say 
in his statement how many ships were- 
waiting for berths in the stream or on 
the buoy But the figures given in the 
newspaper reports show that there is 
a large number of vessels waiting for 
berths inside and outside the four 
major ports of Bombay, Calcutta, Mad­
ras and Visakhapatnam and during, 
the last two months, May and June,, 
they have multiplied six-fold from-* 
14 to 81 at the beginning of July.

This is the state of affairs as far as- 
the working of the docks is concerned. 
In the middle of June, Mr Nanda had: 
said that the conditions of work In 
the major ports were one of his major 
worries. But in the middle of July,
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[Shri Mohiuddin] 
the hon Minister for Shipping, after 
his Visit to Calcutta, said that 'there 
is no congestion of cargo, but conges­
tion of ships on the river front" and 
that he was not disappointed—I am 
only quoting him from the newspa­
pers—with the working conditions m 
the docks These different sentiments 
were expressed within a month 
While there is a large numbor of ships 
still waiting in the streams to enter 
the ports and for berths, these differ­
ent sentiments are causing confusion 
in the minds of the people

Shri B. S. Murthy (Kakinada— 
Reserved—Sch Castes) The senti­
ments come with the ships and go 
with the ships

Shri Mohiuddin: Is he referring to 
sentiments7

Shri B. S. Murthy: Of course
Shrl Mo^inddin: No, Sir sentiments 

stay on That is the first point I 
wanted to mention That different 
ideas and sentiments expressed on 
behalf of the same Government cause 
confusion

The second point I would like to 
hnng to your notice is that the objec­
tive of the second Five Year Plan was 
to modernise the port facilities and to 
provide mechanical means of handling 
cargo and to equip the docks so as to 
provide for new needs arising from 
the economic and industrial develop­
ment of the country Some progress, 
I am sure, has been made in this 
direction

I read m the Indian Shipping a 
journal published from Bombay, that 
No 18 P K Dock at Calcutta was put 
into commission last April and that 
dock is mechanically equipped to 
handle coal at the rate of 500 tons 
per hour This fact unfortunately has 
not been mentioned by the Ministry in 
their annual report for 1958-57 What 
they have mentioned is that another 
berth No 5 King George’s dock is 
being mechanised for handling ore I 
suppose the Ministry does not attach

much importance to the mechanisation 
of handling of cargo In the report, 
however, it is mentioned—I am quot­
ing from the report for 1996-57—that 
the need for procuring additional 
cargo-handling appliances and mom 
mechanisation of facilities for bulk 
cargo like ore and coal has been 
revealed during the last year with the 
import of heavy equipment and steel

On the one hand, the Ministry of 
Transport are mechanising the docks 
and berths and on the other we find 
that the Government agrees under 
pressure from labour m Bombay that 
the grain-elevators that have already 
been fixed there will not be put into 
commission Hus is really surprising 
that on the one hand, we are spending 
crores of rupees on importing and 
fixing the mechanical equipment for 
handling bulk cargoes, on the other we 
agrte not to use the grain-elevators 
that have already been fixed at bani- 
bav, because the labour is against it 
This is another contradiction m the 
policies or in the implementation 
of the policies which I personally 
feel is causing confusion.
In 1952, 53 and 54, we have had a. 
very bad experience as far as the 
cargo handling at the major ports was 
concerned The Government of India 
appointed the Dock Labourers Regula­
tions Committee to examine the Dock 
Labour Regulations The Committee’s 
report gives very revealing figures re­
garding the handling of cargoes The 
committee estimated that the comput­
ed number of days taken for handl­
ing 5 000 tons of import cargo other 
than foodgrains was 19 days in 1952, 
22 days in 1953 24 davs in 1-954 and 
17 days m 1955 For export the com­
puted number of days was 6 7 in 1952, 
9 3 m  1053, 13 1 m 1954 and 11 6 in 
1955 Accordingly, on account of tha 
delay in the handling of cargo, the 
number of days for which the ships 
are detained increases proportionately 
In Calcutta, the number of days the 
ships were detained unnecessarily had 
increased from 1 9 in 1952 to 5 4 in 
1954 Similarly, in Bombay, the maxi* 
mum detention in 1954 was 5 8 daya.
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the attention of the Ministry to oueX give another illustration. The 

1065-56 report of the Bombay Port 
Trust shows the fastest and slowest 
rates Of un-loading and loading of 
vessels which worked 1,000 tout and 
over during the year, in un-loading, 
the fastest was 1,230 tons and the 
slowest was 90 This was in 1955-56. 
In loading, the fastest was 1.110 tons 
and the slowest was 104. These 
variations from year to year are not 
peculiar for the years 1952-58 and 
1954 If the Ministry were to examine 
the history of the speed at which cargo 
is handled during the last 15 years, 
they will find, perhaps, that the varia­
tions have been of the same order, 
for many years Perhaps, they will 
also be there in the future

What is the effect of these varia­
tions in the rate of handling of cargo 
m the number of days that the ship is 
detained7 The Scmdia Steamship Co, 
in their evidence before the Committee 
said that an average loss of 5 days on 
account of poor discharge and loading 
operations in a round voyage—by no 
means a high figure in the present con* 
ditions of labour in various ports— 
would amount to m the case of the 
Scmdia fleet to an aggregate loss of 
the order of 800/900 voyage days or 
the equivalent of 2i vessel's If a 
ship were detained on an average for 
five days in a port it would amount 
to immobilisation of about 2} vessels 
As Shri Raghunath Singh just now 
said a vessel of 10,000 tons costs now 
£175,000 Immobilisation of vessels on 
account of delays m the handling of 
cargo is an extremely -crious matter 
for consideration It involves a very 
great national loss

The facilities at the ports have in­
creased considerably during the last 
five years In 1954-55, Bombay, Cal­
cutta, Madras, Vizagapatam and Co­
chin had handled 20 million tons In 
1955-56, these ports and also Kandla 
handled only 24,847,000 tons Accord­
ing to the hon Minister’s statement of 
the 29th July, these major ports han­
dled about 27 million tons in 1956-57 
This is good But, I wish to draw

important and very important factor. 
We are, no doubt, adding some berths. 
We lire, no doubt, building another 
port at Kandla at a very heavy price. 
It is necessary, it is essential that we 
must have that port and other ports 
as well But, my point is, what is fhe 
efficiency of handling of cargo at these 
ports Additional berths may give 
scope for handling more cargo That 
is not sufficient What I wish to 
emphasise is, what is the increased 
efficiency in handling the cargo at the 
same port, for the same docks and 
berths

An expert,—1 do not remember his 
name, I remember to have read this 
somewhere—said that a ship is a high­
ly mechanised unit It is a highly 
mechanised unit which costs thousands 
of rupees per day for its maintenance 
and for its working If we subject 
this highly mechanised unit to a pro­
cess of manual labour for purposes of 
loading and un-loading, we are incurr­
ing a very heavy national loss on the 
capital A highly mechanised unit 
should be, for purposes of loading and 
un-loading, provided with highly effi­
cient and mechanised equipment, so 
that the turn round of the ships is as 
quick as possible Unfortunately, the 
annual reports of the Ministry do not 
give any indication as to the efficiency 
or increasmg efficiency of the major 
ports The hon Minister was in 
charge of the Railways He is now 
m charge of Transport and Communi­
cations I suggest that he may adopt 
some indicators to show how our 
working of the ports is increasmg In 
its efficiency The indicator may be 
turned round of the ship cargo handl­
ed by a gang of labour, or, any other 
suitable indicator may be devised so 
that we can see that the efficiency in 
handling cargo at our major proU> Is 
increasing day by day and not going 
down

There is a threat, as Shn Raghu­
nath Singh pointed out, from the 
Shipping Conference that, unless our 
efficiency increases, they will raise the
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freight. Perhaps, they have not rais­
ed the freight so far; I hope they will 
not. But, we have got to do our duty 
to see that these highly mechanic eJ 
units are not wasted by standing in 
the stream or by detention in docks 
longer than is essential that there 
should be no detention and unneces­
sary waste.

Shri Nath Pal (Rajapur): A few
days ago I was travelling in one of 
the Dakotas of the Indian Airlines, 
and after we had gone a few minuted,
I was reminded of a joke by Pop in 
the Times. While travelling in a car 
he once said: “In this car everything 
is making noise excepting the horn” . 
Such was the condition of the Plane.
I think that the passenger who takes, 
a risk and pays a very fair price is 
entitled in return for that risk and 
that price to a modicum of comfort 
and a reasonable degree of safety. It 
is true that very often the planes do 
land very safely at the places of desti­
nation, but for me it looked like a 
minor miracle after what I had gone 
through in the plane.

I am not taking a delight, I should 
like to assure the House, in denigrat­
ing our own airlines. The only good 
thing in the plane was that the staff 
was unusually courteous and polite, 
and I think what we were lacking 
in comfort was made good by
the air hostess who on the
airlines is unusually good. When 
we had been given a tray, it
took the combined strength of some
of the passengers and most of the staff 
to extricate me because the table 
could not be put into place once it 
was detached. I found something was 
dangling there. Out of curiosity I 
looked and it was a tray, and there 
were a few of them lying.

As to how poorly these lines are 
run, if there was a testimony requir­
ed in corroboration of what I am say­
ing, I could quote Rajkumari Amrit 
Kaur in what she had to say recently 
in an article in the Times of India. 
I think that is testimony respectable

enough for a large number on the 
Treasury Benches.

In their report, they have said sonie- 
thing which is rather interesting. At 
page 8 they say:

“The I,A.C. are playing a very 
important role in chartering their 
aircraft for the use of V. I. Ps. 
and the delegations visiting India. 
Throughout the year they had a 
brisk demand for charters."
There is a delightful vagueness 

about a brisk demand. This kind of 
delightful vagueness may be fine 
perhaps when two young people are 
dealing with each other, but I do not 
think it satisfies us or helps us In 
getting a clear idea of what is really 
■happening. They could perhaps have 
really give information ns to how 
many planes were chartered, what was 
the demand etc. Many paragraphs are 
couched in such delightful vagueness. 

i

It is of no use going on telling the 
passenger that we have nationalised 
this. It is a poor comfort to the pas­
senger to know that the plane in 
which he is traveling is nationalised 
property. We should like to propose 
to you that it is not enough to say 
that it is nationalised, try to rationa­
lise the whole system of running it. 
And by rationalisation for Heaven’s 
sake do not understand that I am 
suggesting retrenchment.' Far from 
that. The point can be gone into, but 
there is shortage of time, and I leave 
it here.

Having said this about the Indian 
Airlines Corporation, I should like 
to say something about the Air India 
International, and I should like to put 
in a word of appreciation for flue way 
that airline is run. In a field at 
keen competition from countries 
which have a long advance in this 
field, this line has done something, 
established a reputation for good 
service and efficient service of whlcfe 
we can be proud, and efayfhlatf 
should be done to see that tras floe 
record is enhanced.
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Now J should like to turn to an­
other point—because 1 am very con­
scious of the hounds of tuna at my 
heels and that is about our. ports. 
One topic that has been engaging the 
attention of all is the congestion in 
our ports A variety of reasons have 
been given as to why this congestion 
is taking place One is that sudden­
ly it happened that the Suez canal 
was opened and ships were coming) 
and therefore there was congestion 
This is not very convincing If they 
were good enough to give the rele­
vant figures of ships that came the 
same time last year, we can prove 
that it is not the case f

There was another reason given, 
that is there was adoption of go- 
slow tactics by the porters and the 
dockers Shri Raj Bahadur is on re­
cord as having declared in Calcutta 
that he does not belitfve that the 
workers have been resorting to go- 
slow tactics

Then there is the third reason 
given by the Government in dealing 
with this problem of congestion that 
there has been this influenza and so 
many workers were affected and 
that is why it has been happening 
like that Once again that is not 
very true

What happens is this In this 
country if there is one word that 
has become as common as Ram nom, 
it is planning Planning, planning, 
planning For constantly ten years 
we have been hearing this word, it 
has been dinned into our ears, and 
one is reminded of “Water, water 
everywhere, not a drop to drink” . 
We hear of planning and planning, 
but what we find m most depart­
ments is chaos What happens is 
this We place orders, and as the 
Plan advances these orders material­
ise, cargoes arrive We have hardly 
thought about the number of ships 
that will be coming at Bombay, Mad­
ras or Calcutta or Calicut after six 
months When they come we rush to 
Und a solution It is like digging a 
well when the house is on fire.

There is another thing. Cargoes 
arrive which require particular types 
of cranes, or particular types of 
machinery to deal with them. We 
discover this after the cargo arrives, 
and therefore the congestion is there. 
I can say one thing here; I think 
the plan in some ways, if successful, 
will do a lot to remove this conges­
tion

There is another aspect with which 
this Ministry is concerned to which 
I should like to draw attention I 
have very little time, and I will make 
my point by only quoting an autho­
rity If the Plan has to be a success, 
in which I think all of us are inter­
ested, we cannot wholly rely upon 
the capacity of the Indian railway 
system which is being stretched to 
the fullest There are other methods 
of transport which have tb be ex­
ploited to the maximum capacity, in­
land navigation is one which has 
been ignored Much can be done and 
not enough is being done It does 
not sound a particularly staggering 
figure tEat we have 12,500 miles at 
highways I do not want to bore the 
House with figures, but we know 
that compared with even small coun­
tries like Switzerland, Sweden, Hol­
land and United Kingdom, ours is a 
very poor thing

Here is what Mr Eugene Black, 
the President of the World Bank 
had to say to the Finance Minister 
as to what India can do m this field*

“We are struck by the extent 
to which the lack of adequate 
transport facilities threatens 
to constitute a bottleneck in the 
country’s economic develop­
ment”

Uiymstakably and unambiguously, 
he states the position here:

'‘Indeed, in view of the acute 
shortage of capital for develop­
ment and the very high import 
content of railway investment, 
attention should be given first 
to the possibilities of improv­
ing the operational efficiency of 
the railways and of encouraging
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road transport and coastal ship­
ping. The latter between them 
should be capable of making a 
considerable larger contribution 
than at present".

This is something from a man who 
knows what he is talking about, not 
wild talk from the left I hope thi* 
will receive due consideration at the 
hands of the Ministry.

There is another aspect While on 
the one hand we should try to appre­
ciate the difficulties the Government 
is encountering and the efforts made 
by them, it is amazing how in some 
departments there is colossal negli­
gence or connivance or even acquies­
cence in methods of waste.

One word I would like to add 
before leaving this department here. 
The Scindia Steam Navigation Com­
pany which runs ships on the coast 
of Konkan has raised the rates four 
times. It is a burden which is not 
even taken into consideration. The 
people organised themselves for 
some succour also, but nothing came 
out. The rates during the last ten 
years have shot up four times, but 
what has been happening with regard 
to the development of shipping. They 
will perhaps enlighten us on that 
record when they give the reply.

Having said this, I shall turn my 
attention to a problem which has 
been engaging and exercising the at­
tention of all Members of thi« 
House and of the public too. There 
is the shadow of a major national 
strike taking place in India from the 
midnight of 8th August It is a pity 
that only one union has been men­
tioned, namely the Post and Tele­
graph Employees’ Federation. There 
are other unions which have served 
strike notice on the department The 
Civil Aviation Department Union 
has served notice. There are others, 
a large number of them. I am a bit 
associated with them as the Chair­
man of this confederation. I shall 
not take up the time of the House 
in trying to reply to those insinua­
tions and slightly slanderous remarks

which have been made, because X am 
not interested in joining this battle of 
acrimony. But time will take care 
of the *truth of these wild allegations. 
But I will come to the rnniTI tiling. 
It has been said that the workers are 
behaving irresponsibly in all *hl«- 
Now, let me point out to you one 
thing. The first point X will be talk­
ing about is the workers’ impatience, 
irresponsibility etc.*

The Federation of the Posts and 
Telegraphs Workers and Employees, 
on as many as six occasions, appeal­
ed for what, not to have heaven 
graxhed to them, but for an inter­
view with the Prime Minister. Begin­
ning on the 8th August, 1956, cul­
minating on the 20th April, on six 
different occasions, efforts were made 
to seek an interview with the Prune 
Minister Even when they issued 
the strike ncgice, they still appealed 
to him to grant them an interview. In 
spite of these repeated rebuffs, in 
spite of seven separate attempts 
which were, I think, given a very 
cold shoulder, in spite of all the 
humiliation that is involved in the 
hand of co-operation being turned 
down, the workers still came and 
wanted to meet him. This is not a 
very glaring and convincmg example 
of irresponsibility and impatience on 
the part of the workers.

It may be asked ‘Why insist on 
seeing the Prune Minister?’. There 
is a good reply to that. Like so 
many other people in this country, 
the workers too continue to believe 
that if only the Prime Minister 
knows the injustice, the sufferings, 
the inconveniences and the grie­
vances, they have some measure of 
the justice, some measure of fillip 
may be given to them. Perhaps, 
they may learn otherwise. But that 
was the reason why they wanted to 
see him.

There is then this thing, this show­
ing how -often, how long they have 
have been patient. I would like to 
read out one thing, and I am open 
to correction. Is this an example, on
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their part, of impatience? The work­
ers' federation made tbis suggestion 
to the Ministry that there should be 
threp-maqthly consultation^ betwcn 
them and the Ministry. God ‘ knows 
what happened to this very construc­
tive suggestion. They sent their 
memorandum. I have got a docu­
ment and acknowledgments. The 
workers made a suggestion and sub­
mitted a memorandum giving their 
full plan for a Whitley Council; 
and no one would accuse that the 
drawing of a Whitley Council or mak­
ing it do work is a particularly re­
volutionary thing to do. And this was 
done at the invitation of the Minister. 
Nothing happened. They made their 
own comments, and submitted tr 
them; perhaps, it was very artistic, 
ostentatious and very presumptuous. 
How can anybody except those of us 
who had the good luck of being at 
Elysee or Cambridge talk on matters 
of planning and economics, but if that 
continues to torture us?

But they submitted their own hum­
ble suggestions in the department 
which affects them, and made their 
constructive suggestions, which, if 
they had been taken notice of seri­
ously, would have made some contri­
bution towards effecting economy and 
bringing m more efficiency. But what 
happened? Nothing.

Then, they made, another sugges­
tion, namely, appoint the tribunal 
for the whole of the nation, an aT- 
India tribunal. Then, they made an­
other suggestion for a permanent 
conciliatory machinery. What do 
they talk7 What is this approach7

I know that this criticism may 
sound a bit harsh, in the light of the 
fact that the two Ministers concern­
ed, both Shri Lai Bahadur Shastri 
and Shn Nanda are men with an 
unusually fine record in labour 
strikes, and a very sympathetic 
understanding. What has gone 
wrong with them, I do not know. But 
the treatment that is meted out to 
these associations has not been the

best that could have been. It is not 
most helpful, was not most construc­
tive either.

I should like to add at this point 
further, after having made , these 
pertinent points that these six asso­
ciations that have served notice—I 

plead guilty for being the chairman 
of that Confederation—have not been 
even called and asked ‘What are your 
grievances? What can we do?’. I 
believe, on the other hand, the na­
tion will be told, because we do not 
control the press or the radio, that 
here is a irresponsibility at the 
height of it, here is treachery, anti­
national, anti-social. But will it 
help? In exasperation, in despera­
tion, you may utter it. But if in 
seriousness you believe it, it is a 
very unhelpful attitude, I am afraid. 
When faced with difficulties, you per­
haps said it. I do not want to harp 
on it; I do not want to make capital 
out of it  But this is the record we 
want to bring to your notice.

Now, it is said, “Why do you want 
to go on strike?'. You see the spec­
tacle of the postman going. We see 
him bend under the weight of the 
loads which he carries. Few of us 
see the burden of suffering, misery 
and frustration that he carries with­
in Then, they say, ‘What of the 
Plan? If we grant you, what will 
happen to our Plan?’. Then, they 
come and say, *What of the national 
emergency?’.

Let me now say a few things. 
Firstly, I quite agree, that we shall 
have to be very careful; in making 
any demand. We must always bear 
in mind the danger that inflationary 
pressures may be released. All that 
is true. I grant, and I agree with 
the Planning Commission which says 
that the economy is fully strained. 
We bear all that in mind. But there 
is the other side to it.

If wages have got to be frozen, 
prices have got to be pegged, and 
profits and dividends also have got 
to be frozen. The two cannot be 
separated. I know the offer that has 
been made l e t  us Creese them at the
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present level’. We do not accept that 
What the worker expects today is 
the question of taking the right atti­
tude. Let us understand it. Let us 
not go ,on wrong ideas of prestige 
‘Who loses? Who is threatening?’!, 
It is not a trial of strength. Now, 
what is happening? You come and 
say, help the Plan, the Plan must be 
saved. We agree. But who disagrees 
about it? Everything must be done 
to save our Plan and make a success 
of it. All that the worker asks is 
this, “When the Plan will be success­
ful, when the Plan will be implement­
ed, a new era will come, a new 
dawn will be coming, and it will be 
prosperity for many of us”. “In 
order that we live to see the dawn 
of that prosperity give us the chance 
to survive till that dawn comes” is 
the demand of the working classes 
today. That is what they are beg­
ging,—not some heaven—so that 
they may live to see the dawn. *Grive 
us a chance to see that dawn* is 
their demand.

Is this something very unreason­
able? Is this something that cannot 
be done? I am not very much con­
vinced.

I have only a few minutes, I 
know.........

Mr. Chairman: At 3 p.m. we shall 
have to commence the non-official 
business. The hon. Member may go 
on.

Shri Nath Pal: I have not finish­
ed. I was at this point, and I should 
like to make a few replies to that, 
about the danger of it.

In view of the danger that I may 
have to stop exactly at 8 p .m . I 
shall have to mention this first. I 
should like to plead one thing. 1 
want to ask one thing. Is it beyond 
the realm of constructive thinking, is 
it beyond the realm of courageous 
leadership to reach a solution which 
will do justice to them, and also pre­
serve vital national interests? Can 
we not do something still to save

this situation? Is it enough? Shall 
we have discharged our duties if w* 
say ‘national catastrophe’, and then, 
after shaving given a solemn and 
shrill cry of national catastrophe, 
proceed to bury our heads in the 
dreary sands of apathy and indiffer­
ence, and sit quietly? I do not think 
that attitude will help. If there is 
one thing when there is a national 
catastrophe, that is that every 
avenue of averting it must be explor­
ed; and it will not help if we only 
try to pass the burden of blame 
somewhere That is too much.

I would say that no false concep<- 
tions must come. Appoint a commis­
sion in which the working classes 
will have faith It is no use appoint­
ing a pay commission. I do not want 
to go into details, for I am very con­
scious of my time. If we succeed in 
appointing a pay commission which 
can inspire confidence in the working 
classes, if we can offer something 
more tangible to the working classes 
immediately the workers want to go 
on strike, it is conceivable, it is not 
beyond possibility, it is not removed 
completely from the realm of possi­
bility that still we can reach a solu­
tion which, while preserving the 
vital interests of the nation as a 
whole, would still have done justice 
to the demands of the working class­
es That will be my plea to them.

I have got this thing to say also. 
Let us remember that it will not 
avail to quote Appleby as a certift> 
cate, every time some criticism If 
levelled Not one Appleby, or a 
hundred Applebys will avail us in 
the last resort. All our efforts, all 
our endeavours should be directed in 
one direction, should be in one chan­
nel, and it is this, to obtain the con­
tentment and satisfaction of the man 
who toils in the field and sweats in 
the factory. If we can get that—and 
how is he to get that satisfaction? 
Who, more generous, to be satisfied, 
who more generous in his expression, 
who more ready to be satisfied with 
a little than the Indian peasant an|l
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then the Indian worker—if we take 
that attitude and understand that 
then I think we can achieve 
something And many of them 
have been leaders of long standing.
I am not begging I am pleading 
because I believe that everything 
must be done, which is in tbe 
realm of reason and justice, to 
avert this catastrophe If that can be 
done, if they bnng this attitude, I 
think we can succeed. But if we 
think m terms of big club and small 
club and sticks, I am afraid—and this 
is my conclusion—that the over— 
enthusiastic Indian police, some of 
whom seen to be better equipped 
with arms than some of our Indian 
Armed Forces, may bnng about 
some catastrophe, some tragedy, of 
which we have seen some very tra­
gic example only the other day
14 57 hrs
[ M r  D e p u t y -S p e a k e r  m  the Chair ]

They may lead to something which 
the Ministers and the Government do 
not mean, in the Government's deter­
mination to meet the strike. They may 
lead more than it is; they may lead us 
to somewhere where you do not want 
to go and we do not want to go

That is my plea, Sir, and I hope it 
will be read m this light and still 
justice will be done to workers and 
care will be taken of larger national 
interests

Shri Raghunatfa Singh: We should 
go together

15 hrs.
COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS 

T h ir d  R e p o r t

Shri Jhul&n Sinha (Siwan): I beg 
to move.

“That this House agrees with 
the Third Report of the Com­
mittee on Private Members’ Bills 
and (Resolutions presented to the 
House on the 31st July, 1957".
Mr. Deputy-Speaker: The question 

Is:
“That this House agrees with 

the Third Report of the Commit­
tee on Private Members’ and 
Resolutions presented to the

Hpflse on the 81st July, 1957” .
'he motion was adopted

RESOLUTION RE: DISCONTINU­
ANCE OF GRANTS OF SCHOLAR­
SHIPS TO STUDENTS ON COM­

MUNITY BASIS 
Mr. Deputy -Speaker: The House

will now resume further discussion of 
the Resolution moved by Shri Bibhutl 
Mishra on the 19th July, 1957, regard­
ing discontinuance of the grant of 
scholarships to students on community 
basis

Out of 2 hours allotted for the dis­
cussion of the Resolution, one minute 
has already been taken up and 1 hour 
and 59 minutes are left for its fur­
ther discussion today.

Shn Bibhuti Mishra may continue 
his speech.
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